
 अमम
 “289  उपक  Demands  AGRAHAYANA  2,  1894  (SAKA)  Grants  (General),  290

 for:
 matter.  I  will  find  out  the  position.
 The  guilty  persons  will  be  punished.

 MR..  DEPUTY-SPEAKER:  Now,  the
 question  is:

 "That  the  Bill  be  passed.”

 The  motion  was  adopted.

 16.01.  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  1972-73

 ।

 क  DEPUTY-SPEAKER,  The  House

 Demands  ferent  (General).  i in  res-
 ct  of.  the  Budget.  (General)  ‘for  1972-

 En

 Demannd  No.  53-—INDUSTRIES.

 ‘MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not  ex-
 ceeding:  Rs.  2;16,79,000  be  -granted.  to
 the  President:  to.  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1973,  in  respect  of  ‘Industries’.’’

 Demann  No.  63—-DEPARTMENT  OF

 RERABILIZATION..

 MR.  DEPUTY-SPEAKER: moved :
 Motion

 क
 “That  a  Supplementary  sum  not  ex-

 ceeding’ Rs.  1,000:  be  granted  to.  the
 President  to  defray  the  charges  which
 will  come  in’  course  of  payment  during
 the  year  ending  the  31st  day  of  March,
 1973,  in  respect  of  “Department  of  Re-
 habilitation’.”

 DEMAND  No.  113—Loans  and  ADVANCES
 BY:  -THE-  ‘CENTRAL  GOVERNMENT

 “MR.  DEPUTY-SPEAKER.  Motion

 moved:

 "That  4  Supplementary  sum  not  ex-
 ceeding  Rs.  2,  18,00,600  de  ‘granted  to
 the  President  to  defray  the  charges
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 which  will  come  in  course  of  payment
 during  the  year.  ending  the  315  day  of
 March,  1973,  in  respect  of  ‘Loans  and
 Advances  by  the  Central  Govern-
 ment’.”

 Demanp  No.  129—Oruer  06  Ovur-
 LAY  OF  THE  MINISTRY  oF  STEEL  AND

 MINES

 MR.  DEPUTY-SPEAKER:
 Motion

 “moved:

 “That  a  Eeeentoe  sum  not
 exceeding Rs.  48,51,93,000  ७४  granted
 to  the  President  to  defray  the  charges
 which  will  come-in  course  of  payment
 during  the  year  ending  the  31st  day  of
 March,  1973,  in  respect  of  ‘Other
 Capital  Outlay  of  the  Ministry  of  Steel
 and  Mines’.”’

 DeManp  No..  131—-OTHER  Capitan  Out-
 LAY  OF  THE  MINISTRY OF  TOURISM  AND

 Civit  AVIATION

 MR.  DEPUTY-SPEAKER:  Motion
 moveu:

 “That  a  Supplementary  sum.  not  ex-
 ceeding  Rs.  6,89,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  31st  day  of
 March,  1973,  in  respect  of  ‘Other

 Outlay  of  ‘the  Ministry  of

 Tourism  and  Civil  si
 lag

 le
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 DEMAND  ‘No:  -136—Carrrat  Ourtay  ON”
 Posts:  AND  ‘TELEGRAPHS  (NOT  MET  FROM

 REVENUE)

 MR.  DEPUTY-SPEAKER:  Motion
 ‘moved.

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in-course  of  payment  during
 the  year  ending.the  31st  day  of  March,
 1973,  in  respect  of  ‘Capital  Outlay  on
 Posts  and

 Telegraphs  =
 met

 el Revenue)’.”

 I  find  that  there  are  some  cut  mo-
 tions  given  notice  of  by  Shri  Jyotirmoy
 Bosu.  I  find  Nos.  y  2  3,  4  and  5.  Are
 you  moving.  them?
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 SHRI  JYOTIRMOY  BOSU  @ie-
 mond  Harbour):  Yes,  Sir.  I  beg  to
 move:  ५  asi

 “That  the  Demand  for  a  Supplemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs,  2,16,79,000°  in  respect  of

 Industries be  reduced  by  Rs.  100."

 {Failure  of  the  Government  to  run
 Heavy  Electricals  (India)  Ltd.,  Bhopal,
 on  a  profitable  basis(1)].

 “Phat  the  Demand  for  a  Supplemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs.  48,51,93,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of  Stee!
 and  Mines  be  reduced  by  Rs.  100.”

 (Undue  favour  shown  to  the  British
 monopoly  firm  Indian  ‘Copper  Cor-
 poration  and  payment  of  compensation
 amounting  to  Rs.  7.5@  crores  (2)].

 “That  the  Demand  for  a  Supplemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs.  48,51,93,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of  Steel
 and  Mines  be  reduced  by  Rs.  100.”

 [Progress  of  coking  coal  mines  since
 nationalisation  (3)).

 “That  the  Demand  for  a  Suppple-
 mentary  Grant. of  a  sum  not  exceeding

 Rs.  48,51,93,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of  Steel
 and  Mines  be  reduced  by  Rs.  100.”

 {Corruption,  favouritism  and  nepo-
 tism  prevailing  in  the  Coal  Board
 (4).

 Capital of  the  Ministry  of  Tourism and
 Civil  Aviation  be  reduced:  by  Rs.  100.”

 [Working  ot  the  ‘Indian:  Airlines
 rie  i  laa  on.

 eee eee

 I will  deal

 ae  DEPUTY-SVEAKER:  ‘The  ‘su
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 bang  R.  ऊ  Beveane  in  the  chair
 Chair].

 SHRI  -JYOTIRMOY  BOSU:  Sir,
 they  have  asked  for  Supplementary
 Demands  for  Grants  on  various  items.

 with  only  two  or  three
 points.  One  is.  the  agricultural  crash
 Programme,  for  production  of  food-
 grains.  Sir,  we  are  aware  of  the
 regional  imbalances  which  are  created
 by  them.  The  difficulties  which  we  face
 are  due  to  their  invidious  and  un-
 planned  action.  In  regard  to.  Minor
 Irrigation,  what  is  the  position?

 The  figures  for  Minor  Irrigation
 show  as  under.  This  is  the  figure  far
 the  period  1968-69  to  1970-71  in  terms
 of  crores  of  rupees: UP  39.43;  Mahe
 rashtra  39.43;  Gujarat  19.45;  Madras
 21.79;  Mysore,  25.20;  Bihar  20.33;  and
 then  comes  West  Bengal  which  js  still
 lower,  namely,  17.64.  This  is  what
 was  given  out  to  us  in  reply  to  a  ques-
 tion  in  the  Lok  Sabha.

 Regarding  the  benefits  of  minor  ir-
 rigation,  in  terms  of  hectares  covered,
 what  is  the  position?  The  pasition is
 as  under.  This  is  the  Agure  of  hectares:
 U.  P.  14.48;  Madras  2.13;  Maharashtra
 3.44;  Bihar  3.25;  Gujarat  2.36;  and.  then
 West.  Bengal,  which  is  at  the  bottom  of
 the  list,  where  the  figure  is  1.53.

 What  is  the  food  gutlook?  This
 what  the  Economic  Times  says:

 The  Food  Ministry  report  for  ag7l-
 12  said  that  in  view  of  the  marked

 Then  it  says—
 क

 ्  August,  Mr.
 a  Fakhruddin  Ali  Ahmed  asseted  that

 ‘are:  before  ‘the
 House,
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 in  the  previoug  year  and  the  targets
 for  the  current  season  was  about.  113
 million  tonnes.  But  all  this  has  be-
 come  fanciful.  According  to  the
 final  estimate  prepared  by  the  Union
 Agriculture  Ministry,  there  was  a
 ‘shortfall  of  7.32  million  tonnes  in
 foodgrain  production  in  1971-72.
 The  estimates  put  production  at
 10468  million  tonnes  against  the  tar-
 get  of  112  million  tonnes.

 Last  year  the  shortfall  was  this....

 MR.  CHAIRMAN:  Which  Supple-
 mentary  Demand  are  you  referring  to?

 SHRI  JYOTIRMOY  BOSU:  Agricul-
 tural  Crash  Programme.

 MR.  CHAIRMAN:  I  have  located  it.

 SHRI  JYOTIRMOY  BOSU:  I
 very:  glad  to  hear  it.

 am

 MR.  CHAIRMAN:  Don’t  reflect  on
 the  Chair.

 SHRI  JYOTIRMOY  BOSU:  Not  at
 all,  F  hate  it,  that  is  the  last  thing.  I
 -~would  do  or  like  -to  do,  Sir,  especially
 when  youl  are  in  the  Chair;  after  all,
 you  are  a  very  respected  colleague  ot
 ours,

 Then;  F-céme  to  the  Government’s
 ineptitude  which  hag  resulteg  in  comp-
 Tete  dependence  on  Nature  or  the  rain-
 ‘God.  What  is  the  outcome?  Today,
 you  know  very’  well,  especially  in  your
 own  State,  and  in  other  States,  after
 drought,  scarcity  and  famine  condi-
 tions  and  water  scarcity  have  come  to
 such  a  height  that  in  fact  we  have  no
 right  to  come  and  stand  and  speak
 here  because  we  should  have  gone
 there  and

 tried  to  Share  the  burden
 with  them.  “The  hon.  Minister  himself
 has  mentioned  in  his  statement  that
 the  worst  affecteq  Stated  are  Maha-
 rashtra,  Gujarat,  Andhra  Pradesh,
 Rajasthamfetc.  He  has  also  referred  to

 .  Bihar,  ए.  P,  Mysore,  West  Bengal,
 Orissa  and  Madhya  Pradesh  where  the
 Kharif  crep  may  be

 affects  L
 ‘It  ig  a

 “terrible  staté.  25 2
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 Then,  let  us.  see  Government  publi-
 cations  about  the  performance  of  this
 Government.  I  am  quoting’  some  figu-
 res  from.  the  publications  entitled
 Toward.  Self-Reliance-Employment  Op-
 portunities  etc.  There  is  a  crash  pro-
 gramme  for  rural  employment.  lt  is
 a  real  package  programme  in  ‘which
 agricultural  crash  programme  is  the
 main  feature.  For  Assam,  while  the
 allocation  was  Rs:  112.50  lakhs,  tbe
 expenditure  did  not  exceed  Rs.  381.49
 lakhs.  In  Bihar,  the  allocation  was
 Rs.  458.  lakhs;  but  the  expenditure  did
 not  exceed  Rs.  B35  lakhs.  In.  the  case
 of  Gujarat,  the:  allocation.  was  Rs.  23
 lakhs,  but.  the  expenditure  did  not.  ex-
 ceed  Rs.  81.92  lakhs.  In  the  case  of
 Jammu.  and  Kashmir,  the  allocation
 was  Rs.  125  lakhs,  while  the  expendi-

 ture  did  not  exceed:  Rs.  72.05-  lakhs.
 Similarly,  in  the  ease  of  Madhya  Pra-
 desh,  the  allocation.  was:  Rs.  537  lakhs,
 but  the  expenditure  did  not  exceed  Rs.
 149  lakhs.  In  the  case  of  Maharashtra,
 the  respective  figures  were  Rs.  325
 lakhs  and  Rs.  126  lakhs.  In  the  case
 of  West  Bengal,  the  allocation  was
 Rs.  299  lakhs  while  the  expendrure
 did  not  exceed  Rs.  152  lakhs.  I  ean
 give  you  a  lot  more  examples:  The
 total  allocation  of  funds  for  this’  was
 Rs.  5,000  lakhs,  but  the  expenditure
 did  not  exceed  Rs:  3270.96  lakhs.  You
 can  well  imagine  who  are  the  peopie
 ‘who  are  responsible  for  these  Tapses
 and  failures:  they  are  the  people  sit-
 ting  opposite  who  are  taking  things
 lightly.

 Then,  there  is  another  crash  pro-
 gramme  given  in  Table  IV.  -The-alo-
 cation  for  Andhra’  Pradsh  upder  that
 programme  was  Rs.  319  lakhs  while
 the  expenditure  was  Rs.  101.2%  lakhs;
 in  the  case  of  Bihar,  the  allocation
 was  Rs.  458  lakhs  while  the  expendi-
 ture  was  Rs.  9915  lakhs,  anit  is-not
 even  Rs.  100  lakhs.  Im  the  ease  -of
 Gujarat,  the  allocation  was--Rs.  2372.50
 lakhs  while  the  expenditure  was;  Rs.
 92.49  lakis.  in  the  case  of  Hagyana,
 the  allocatiom  was:  Rs:  87.50  lakhs
 while  the  expenditure  was:  Rs:  B47
 lakhs:  -E  think  that  Shri  Bansilal  must

 she  imaking:  hay:  In  ‘the  case  df  Hinia-
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 chal  Pradesh.  tne  allocatioy.  was  Rs.
 125  lakhs  while  the  expenditure  was
 Rs,  5.25  lakhs.  This  is  how  they  have
 begn  func‘ioning  and  performing

 The  most  interesting  part  is  given
 in  Table  अ,  which  relates  to  the:  pro-
 gress  of  the  drought-prone-areas  pro-
 gramme.  For  Andhra  Pradesh,  in
 1970-71,  the  allocation  was  Rs.  284.64
 lakhs,  while  the  expenditure  was  cnly
 Rs.  186.63  Jakhs.  In  1971-72,  the  allo-
 cation  wad  Rs.  422  lakhs,  while  the  ex-
 penditure  was  Rs.  348  lakhs.  A  simi-
 lar  situation  prevailed  in  Gujarat.  The
 position  in  Madhya  Pradesh  was  very
 bad.  When  the  allocation  was  Rs.  217
 lakhs,  they  had  spent  only  about  Rs.
 76  lakhs.  In  the  Maharashtra  State.
 when  the  allocation  was  Rs.  132  lakhs
 in  1970-71,  the  expenditure  did  not
 exceed  Rs.  90  lakhs.  The  figures  g°
 on  like  this.

 This  shows  that  they  have  complete-
 ly  neglec’ed  this  vital  sector,  thereby
 causing  serious  hardship  and  difficulty
 and  bringing  in  famine  <undition  in
 the  country.  This  Government  needs
 to  be  impeached  for  this  wilful  neglect
 of  the  man  at  the  bottom  of  fhe
 society.  All  their  pious  wishes  and
 all  their  holy  words  are  meant  for
 catching  votes,  and  after  that,  they  are
 alloweg  to  perish.  I  have  quoted  from
 their  own  books  to  show  that  their

 utterances  have  no  relation  whatsoever
 with  the  performance  that  they  have
 put  up.

 Then,  what  about  land  reforms?  It
 fa  a  vital  thing  for  this  crasn  pro-

 ‘gramme.  We  know  that  the  land:  re-
 forms  ‘that..they.  are  trying  to  yo

 through  are  just  a  gimmick  -  and  an
 attemp!  at  -hoodwinking  the  people.
 They  were  pleces  of  legislation  which
 were  ‘full  of  .Joopholes  and  which
 actually  allowed  the  land-holders io
 rétain:.more  land  than  :they  were

 alowed.  to  do  earlier.  'That.is  the  con-  et
 dition,  Their:land  reforms  sve  the  big-

 हि  ‘hoax  ‘that  they.  have.  allowed:  to
 ‘ggme:before the  people,  as  we  have

 “pean  it.  Then,!  what  is  hapepning  ‘toe

 —
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 the  man  how  much  bullt-in.  capacity  of
 ‘the  flour  mill  कं  being  used,  what  is
 the  answer  that  you  get?.  Ihave  en-
 quired.  In.  many.  places, it.  ts  not  more
 than  20-30.)  ‘per  cent.  That*  is  the
 barometer,  ‘that  is  the  indicator,  that
 we  ate  going:  to  face

 again  another ‘serious  feud  ced
 SHRI  K.  0.  MALAVIYA  (Domaria-

 ganj):  I  have  come  in  front  to
 listen  to  his  hoax.

 SHRI  JYOTIRMOY  BOSU:  From
 West  Bengal,  they  have  sent  a  tele-
 gram  to  the  Central  Food  Minister
 where  they  have  said  that  ‘if  you  do
 not  rusa  food,  specially  rice,  the
 rationing  system  in  Calcutta  will  col-
 lapse’.  This  is  the  condition  today  and
 here  they  are  waxing  eloquent,  about
 samajwad,  garibi  hatao  and  trying  to
 make  the  zadmin  ready  for  catching
 another  ‘set  of  votes  in  the  near  future.
 God  knows  what  is  going  to  happen.

 The  second  thing  is  about  the  coking
 coal  business,  It  is  another  scandal.
 It.  says  here  that  currently  aggregate

 capacity  is  roughly  27
 million  tonnes  while  actual  production
 does  not  touch  even  15  million  tonnes.
 In  1970-71,  tae  Department  of  Mines
 and  Metals  in  New  Delhi  had  estimat-
 ed  that  the.  actual  requirement  of  cok-
 -ing  coal  in  1972-73  would  be  around,  22
 million  tonnes.  while  it  is  found  that
 even  {f  20  million  tonnes  are  produced,
 the  basic  national.  demand  including

 ‘export  of  BP  coke  would  be  met.  But
 the.  gap.  jhetween.  gurrent  minimum
 ‘demand  .of  “20.  million.  torines..  and
 actual,  produc‘ton  of  15  million  “tonnes .  de,  wide.indeed,  This  ds"  the  position
 regarding:  the  coking.  coal  business.

 But  they  have  come  forward  to  apes +  more  money.  “The,  House
 chant.

 gansi-
 der  these.  things, b
 “Then  there.  is  the.  ‘sealing  corrup- ‘tlon  that  gots  on  {n  the  eos!  mines  and

 odn-the  Coal  Board,  The:  send-stowing
 -pection  lea  hotbed  of  corruption. uch

 thieving :  and  “such  stealing  of  public

 eS  ee
 ee  eee
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 else  I  am  quoting  some  examples
 I  want  the  hon.  Minister  to  tell  us
 what  has  happened  For  the  protective
 works  which  were  undertaken  to  con-
 tro]  the  fire  in  Lodna  Bagdiga  colliery
 in  Jharia,  how  much  money  was
 tequired  in  excess  of  the  estymate  of
 the  department?  Contract  valued  at
 Rs  63,30000  was  given  to  a  man
 whose  background  1s  only  as  a_  travel
 agent  running  ०1135  specials,  buses
 and  coaches  This  man  has  been  given
 a  contract  wo.th  Rs  6330000  involy-
 mg  very  highly  skilled  work  फ  the
 oal  mines

 Then  there  1५  another  scandal  with
 {he  Coal  Board  For  the  F  Ropeway
 which  was  to  cost  Rs  6  crores  the
 business  wis  given  to  an  American
 ‘ontracto:  firm  nameq  _  Inter-State
 Equipment  Corporation  Due  to  in
 efficients  neghg*nce  and  conniving
 and  duc  to  non-settlement  in  time  of
 bills  to  the  tune  ot  Rs  115  crores
 which  was  the  responsibility  of  the
 finance  wing  specially  of  the  Coal
 Board  and  alsc  of  the  Chairman

 MR  CHAIRMAN  Chairman?

 SHRI  JYOTIRMOY  8080  Not  the
 Chairman  of  the  Lok  Sabha  You  are
 the  number  one  Chairman  of  the  coun-
 try—there  1s  no  question  about  it

 Due  to  neghgence  of  the  finance
 wing  specially  of  the  Coal  Board  and
 ‘he  Chairian  of  the  Coal  Board  an
 opportunity  of  arhit  ation  dy  India
 was  allowed  to  be  nulltied  As  a  re
 sult  Government  was  made  to  face  a
 claim  of  Ra  115  crores  from  that

 ompany,  out  of  which  90  per  cert
 was  in  foteign  exchange  Three
 officerg  of  the  Coal  Board  had
 fo  go  to  London  twice  for  con-
 uultations  and  ater  a  lot  of  strug-
 gle,  they  could  arrive  at  an  ad  ho-
 settlement  at  Rs  36  lakhs  payable  to
 the  American  company,  all  in  foreign
 exchange  You  will  be  surprised  Mr
 Chainmman  of  the  Lok  Sabha,  to  know
 that  the  solici’ors’  bill  alone  in  London
 came  to  Rs  8  lakhs,  wholly  payable  in
 forelgn  exchange

 1972-73

 Therefore,  |  must  say  with  great  re
 gret  that  I  have  the  least  confidence
 in  this  Government  which  is  nothing
 but  a  nest  of  corruption  and  ineffl-
 ciency  and  I  oppose  this  derrand

 I  now  come  to  Indian  Airlines  Core
 poration  Dr  Sarojini  Mahish:  is  here
 The  amount  1  Rs  1689  crores  Why
 is  1t  that  they  have  not  been  able  to
 mobiles  on  their  own  the  resources?
 Why  is  it  that  they  must  remain  in
 red  all  the  time?  Way  is  it  they  have
 lest  Ra  19979  lakhs  in  1970-717  I  can
 well  understand  why  it  1s  happening
 They  have  preference  for  dealing  with
 dishonest  people,  they  are  very  fond  fo
 tnat  That  is  thelp  class  character
 Here  is  a  beautiful  article  which  reais
 १५  follows

 What  has  completely  stumped
 observers  is  that  among  the  planes
 being  evaluated  for  purchase  in  the
 forthcoming  expansion  plan  of  the
 Indian  Airlines  is  the  DC-10  airliner
 This  plane  is  manufactured  by  the
 Douglas  Company  (which  41  880
 known  as  the  Donnel-Douglas  Com-
 pany)  whse  personnel  is  currency
 in  Delhi  for  discussions  with  the
 Indian  Airhnes  The  DC-10  aircraft
 ame  to  India  this  August  and  was
 demonstrated  before  the  offic  als  of
 the  Aviation  Ministry  and  the  मैन
 ‘ines  in  Delhi  and  Bombay

 Officials  ar2  puz  leq  about  what's
 happened  to  the  assurance  g  ven  by
 Dr  Karan  Singh  to  Parliament  that
 Douglas  Company  air  rafts  will  not
 be  considered  for  purchase  by  the
 Government  because  of  the  crimiral
 proceedings  under  way  against  the
 corpany’s  representative  in  Inda
 The  case  agains‘  Mr  Kozarex  15  stl
 preceeding  In  the  earlier  sta~es  ur
 the  case  Mr  Kozarek  was  defended
 by  the  celebrated  lawyer  Mr  प्  L
 Anand,  who  had  also  appeared  on
 behalf  of  the  Prime  Ministers  son
 and  who  has  now  become  a  judge  in
 the  High  Court.

 Though  the  case  against  Mr.
 Kozarek  has  not  been  withdrawn  by
 the  Government  it  haa  neverthe+
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 jess,  given  him  a  government  con-
 tract  for  crop  dusting,  and  reported
 to  have  purchased  from  him  over  50
 Lycoming  engmes  for  instaliztion  in
 the  Indian  built  Pushpak  aircraft
 Sumultancqusly,  the  Government

 continues  to  progecute  Mr.  Kozareb
 for  alleged  bribery.”

 This  political  donation  is  going  to  kill
 the  country  and  the  politics

 The  Public  Accounts  Commurttee  ‘had
 come  very  heavily  on  the  Indian  Air
 lunes  Why  should  they  have  such  थ
 Tove  for  dishonesty?  For  dishonest
 people?  On  page  2  of  its  thirty-second
 teport  it  says  the  Committee  are  un-
 happy  that  the  department  of  Civil
 Aviation  as  not  able  to  instal  even  a
 gngle  radar  pfocured  at  such  a  heavy
 cost  within  fhe  normal  warranty
 period  They  are  also  not  satisfied
 with  the  way  the  period  of  warranty
 was  extended  by  the  firm  as  a  gesture
 of  co-operation  I  says  here

 “In  the  opinion  of  the  Committee
 a  purchase  of  this  magnitude  mvlev-
 ing  Rs  3.90  crores of  which  Rs  233
 crores  were  in  foreign  exchange
 should  not  have  been  considered
 without  obtaining  adequate  com-
 parative  data  on  all  aspects  of  the
 purchase  from  available  sources”

 Why  the  IAC  is  wedded  to  dishonesty
 I  do  not  understand  The  hon  Mimis-
 ter  Dr  Mahishi  should  tell  us  what
 has  happened  to  the  sale  of  sky-
 masters,  how  much  money  was  fixed
 and  how  much  they  will  get,  why  the
 party  has  defaulted,  why  they  have
 not  seize  the  planes and  have  allowed
 them  to  make  money  and  compete
 with  their  airlines

 In  one  restaurant in  Dum  Dum  air-
 port  the  contractor bas  defaulted  for
 ter  years,  he  has  not  pad  due  rent.
 Those  are  very  special  favourites of
 some  highups  in  Delhi,  or  they  are
 making  very  generous  political  con-
 tributions  fo  a  particular  politienl

 नव
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 MR  CHAIRMAN,
 ference?

 SHRI  JYOTIRMOY  BOSU  I  am
 not  mentioning  any  names.  Thig  con-
 tractor  had  paid  a  contribution  of
 Rs  50,000  so  that  he  was  allowed  to
 default  the  exchequer  for  ten  years.
 Otterwise,  what  can  be  the  explana-
 tion?  I  do  not  want  to  talk  about  the
 performance  of  the  IAC,  in  one  word,
 it  ig  Never  1  Time.

 There  are  imbatanees  m  different
 regions,  there  15  neglect  of  some
 regions  particularly  the  eastern  re-
 gion,  Assam  Manipur  Tripura  and
 Cachar,  and  the  Dum  Dum  airport
 also  They  do  not  deserve  a  penny,
 they  should  have  mobilised  their  own
 resources  If  you  give  them  money
 they  wil  swallow  it  or  give  it  to  some
 thieves  and  misappropmate  if  I  op
 pose  these  supplementary  demands
 aad I  say  you  throw  it  as  a  plece  of
 rag

 Is  4  your खन

 दो  अ्खिका  प्रसाद  (बलिया)  दशकों

 आजाद  हुए  पच्चीस  साल  हो  गये  हैं  लेकिन

 फिर  भी  देश  के  जो  बिछे  हए  भाग  हैं,  जो

 उपेक्षित  भाग  हैं,  बहा  पर  गरीबी  और  भी

 बढ़ी  है  और  जो  देश  के  विकसित  भाग  हैं,

 “बहा  आमदनी  अछी  है,  ये  और  विकसित

 हो  गये  हैं।  श्री  ज्योतिर्मय बसु  अभी  कह

 रहै  &  कि  बास  में  हालत  खराब  है।  लेकिन

 मैं  कहना  भा हसा  g  कि  पिछले  दो  अरस  मे

 प्रधान  मंत्री  ने  वहीं  पर  जितना  काम  किया  है

 उसका  नतीजा  यह  निकला  है  कि  यहा  पर

 सी  भी  एम  समाप्त  हो  थई  है  अहा  मिमी

 हर  करने  के  लिए  मैका  सीमा  क्या  है।  आश

 बसु  साहब  कौर  पैसे  की  भांग  कर  रहे  से  और

 कहूं  रहेगे  कि  age  लगा  चाहिए।  Sarg  जी

 की  आमदनी  के  लिए  कहल  बफ्ता  हूं  कि
 पिछले  डेढ़  दो  अरस  में  प्रधा  मंत्री  ने  इतना

 |  अ
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 काम  कर  दिया  है  जितन  पिछले  23  बरस  में

 देश  के  अन्दर  नहीं  हुआ  है।  जहां यह  सही  है
 हां  यह  भी  सही  है  कि  उत्तर  भारत  में  और
 विशेषकर  बिहार  और  उत्तर  आदेश  और

 मध्य  प्रदेश  तथा  राजस्थान  मैं  आज  भी  गरीबी

 व्याप्त  है  और  भुखमरी  अपना  ताण्डव  नृत्य
 कर  रही  है।  बिहार  और  उत्तर  प्रदेश

 रा  मैटीरियल्स और  मिराज  के  हिसाब  से

 भरे  पुरे  हैं।  वहां  कारखाने  भी  लगे  हुए  है  1

 फिर  भी  में  जानना  चाहता  हूं  कि  कारण  क्या  है

 कि  वहां  की  गरीबी  जा  नही  रही  है  भर  बढती

 जा  रही  है?  मैं  समझता  हूं  कि  कारण  यह  है
 कि  देश  का  वह  भाग  उपेक्षित  रहा  है,  वहां

 का  समाज  असंगठित  रहा  है,  वह  वोकल  नही

 है,  बोलने  वाला  नही  है,  सीधा  है,  मूक  है  ।

 उसको  गधा  कहा  गया  है,  उसको  दबाया  गया

 है।  मैं  अमृता  हं  कि  जब  तक  उपेक्षित  भाग

 नहीं  उठेंगे,  वहां  के  गांव  नही  उठेंगे,  किसान

 नहीं  होंगे,  तब  तक  देश  मजबूत  नही  होगा  t

 बं  भर  सारे  रिसोर्सिस  होते  हुए  भी,  कारखाने

 होते  हुए  भी,  गरीबी  जो  अधिक  बढ़ती  आ

 रही  है  इसका  कारण  यह  है  कि  वहां  सिंचाई

 का  प्रबल  नहीं  किया  गया  है,  बिजली  क!

 अन्ध  गांवों  में  नहीं  किया  गया  है,  सड़को  का

 अ्जन्ध  वहीं  किया  गया  है,  बाद  आदि  का

 बन्ध  नहीं  किया  गया  है  ।  उत्तर  आदेश  के

 ह  भाग  थो  बिहार  से  लगते  हैं  वहां  सड़कों
 बक  की  व्यवस्था नहीं,  यातायात  के  साधन

 यहीं  t  मंत्रियों  से  कहा  आता  है  कि  भाप  वहा

 कादीर  करें  तो  ने  भी  अपनी  मजबूरी  दिखा

 देते  हैं  कि  वहां  भर  जाने  का  कोई  रास्ता  नहीं  है,

 ट्रांस्पोर्ट  नहीं  है  और  जाने  से  पहले  वे  दस  बार

 सोचते  हैं।  जहां  पर  हवाई  जहाज  जा  सकते  है,
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 जहां  पर  ट्रांसपोर्ट  की  सुविधायें  हैं,  जहाँ  पर

 मोटरें  दौड  सकती  हैं  वहां  तो  के  चले  जाते  हैं

 लेकिन  यहां  जाना  उनके  लिए  भी  मुश्किल

 होता  है।  इसके  लिए  मैं  उनको  दोष  देना  नहीं

 चाहता  हूं।  वहां  न  रेलवे  लाइन  है,  न  रोड  है

 और  न  हवाई  जहाज  के  अड्टे  हैं  ।  मंत्री जो

 शासन  कर  रहे  हैं  जब  ये  ही  नहीं  जा  सकते  हैं

 उन  इलाकों  में,  पूर्वी  उत्तर  प्रदेश  आदि  में,

 तो  उस  भाग  का  कब  भाग्य  चमकेगा,  यह

 हमारी  समझ  में  नही  आ  रहा  है  I  इस  वास्ते

 आपको  इस  ओर  विशेष  ध्यान  देना  चाहिए।

 मैं  सुभाव  देना  चाहता  हुं  ।  देश  के

 उपेक्षित  और  पिछडे  भागों  के  लिए,  वहां  के

 असंगठित  मजदूरों  के  लिए,  उनको  उठाने  के

 लिए  आप  उत्तर  प्रदेश  आदि  को,  बिहार

 मध्य  प्रदेश  आधि  को  जो  धन  दे  तो  उसके  खे

 के  वास्ते  कुछ  गाइडलाइंज भी  आपको  देनी
 चाहिए  और  उनको  बताना  चाहिए कि

 कितना  परसेंट  उस  धन  का  इन  इलाकों  में

 खर्ज हो  n

 हमारे  जिले  सूखा  और  बाढ़  से  प्रति  वर्ष

 पीड़ित  होते  है  ।  हमें  न  तो  सूखा अस्त  एरिया१

 डिक्लेयर  किया  भया  है  और  न  ही  बाढ़  अस्त

 अश्या  डिक्लेयर किया  गया  है।  यही  हालत

 अन्य  भागों  की  भी  है।  हमारे  लड़के  जो  सूखा-

 ग्रस्त  या  बाढ़  प्रीत  या  नैचुरल  कलैमेटीज से

 प्रभावित  है.  उनके  वास्ते  सैंट्रल  गवर्नमेंट  पचास

 परसेंट  हिस्सा  देती  है।  लेकिन  चूंकि  इनको

 ऐसे  इलाके  घोषित  नही  किया  गया  है  इस  वास्ते

 इसका  मतीजा  यह  हो  रहा  है  कि  हमारे  लड़के
 फीस  नही  दे  पा  रहे  हैं  और  उनके  नाभ  काट
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 दिये  गये  हैं,  बे  परीक्षाओं  मे  शामिल  नही  हो  पा

 गो  हैं।

 सिहाग  साहब  अभी  हाल  मे  वहां  गये  थे

 उन्होंने  वहा  के  हालात  को  देखा  है  ।  वहा

 की  शोर  गरीबी  और  बेकारी  को  देखा  है।

 उनको  वहा  पर  आपने  दिया  गया  था

 लेकिन  आज  तक  उस  शासन  पर  कोई  कार्रवाई

 नहीं  की  गई  है।  हमारे  एरिया  मे  राष्ट्रीय

 बैकों  ने  माडल  फार्मिंग  स्कीम  छ्ोड्पू  की

 हुई  है ले मिन  बैंको  से  कर्जा  लेने  मे  तरह  तरह
 कीर्काठिनाश्यो का  वहा  लोगो  को  सामना  करना

 पडता  है  ।  एक  हजार  साया  कर्जा  मिलता  है

 तो  डेढ  दा  सौ  रुपया  उनका  कट  जाना  है  t

 जो  मालदार  है  उनको  उनकी  जमानत  पर  हो

 सलोन  दे  दिया  जाता  है  लेकिन  गरीब  किसान

 की  ईमानदारी  पर  शुबहा  किया  जाता  है  !

 उनकी  जमीन  रहन  रखी  जाती  है,  उसका

 गारेटर  देना  पहला है  उसको  इंश्योरेंस
 प्रीमियम देना  पढता  है  ।  इस  सब  में  और

 अमीन  की  रजिस्ट्री  आदि  करान  मे  उसका

 दो  दाई  सो  रुपया  आया  हो  जाता  है  जज़्बात

 मिलता  सबको  केवल  एक  हजार  बाया  है  ।

 अह  जो  कमी  है,  इस  कमी  के  ऊपर  लीगल

 एंक्सरैट्स को सोचना चाहिये । को  सोचना  चाहिये  ।  किसान

 को  इस  तरह  से  आप  बरबाद  न  करे।  उनको

 अपनी  ही  अमानत  पर  पया  मिल  जाना

 चाहिय े।

 इसी  तरह  से  रिक्शा  वालों की,  छोटे  छोटे

 दुकानदारों की  राष्ट्रीय हात  बैठो  से  स्पा

 उधार  मिलना  चाहिये  1  इने  बैकी  से

 बनकर  मैकश  को  ज्यादा  कामदा  सिलना
 चाहिये।  इलाहाबाद बैक  उत्तरप्रदेश  का
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 बै  है।  लेकिन  इसका  लाभ  असर  परदेश  को
 नन  ह्  कर  ज्यादा  तर  लाभ  बम्बई  कलकता

 आदि को  होता  है  ।  रुपया  हमारे  किसानी

 का,  हमारे  लोगी  का  लगा  हुआ  है  लेकिन

 उनको  लाभ  नही  मिल  रहा  है  ।  उत्तर

 प्रदेश  मे  इसकी  पाम  से  अधिक  आ्िजज

 हैलेबिन  इसका  हैडन  मटर  बम् बर्ट  मे  है  ।

 हिल  एरियाज  मे  बुन्देलखण्ड गे  इसका  कोई

 हैडक्वाटर नही  है.  ।  इस  वास्ते  में  जो

 इलाके  है  य  इससे  फायदा  नहीं  उठा  पाने

 हैं।  सारे  जोफाइनेसिस है  जो  रिसोर्सिस

 हैऔर  जा  हमारे  नमे  हुए  है  वे  भी  अगर हमे
 मिल  जाए  ता  वे  हमारे  किसानो के  सिचाई

 के  काम मे  आ  सकने  है  दूसर  कामो  मे  आ

 सकते है।  उम  ओर  भी  आपका  ध्यान  जाना
 चाहिये  !

 मैं  गया  और  घाघरा के  बारे मे  भी  कुछ

 कहना  थाहना  है।  धारा के  ऊपर  दोहरी

 पर  पुल  बना है  लेकिन  दोहरी मे

 छगरी  के  बीच  मे  कोई  पुल  मही  है  ।  इसका

 नतीजा  यह  हैकि  बलिया,  देवरिया,  आजमगढ़

 गोरखपुर  को  धूम  कर  जाना  पडता  हैं  और

 इस  में  चौबीस  धंटे  लग  जाते हूं  ?  इस

 रास्ते  अगर  इस  पुल  को  बना  दिया  जाए  सो

 चार  चले  में  आया  जा  मकता  है  और  इस

 क्षेत्र  के  विकास  मे  सहायता  मिल  सकती है  ।
 य  क्षेत्र  आयलैंड्स  बने  हुए  है,  गप  जने  हुए

 हैऔर  पानी  से  थिर  रहते  हें।  में  हता

 ह  किस  ओर  आप  ध्यान  वें  और  इस  पुत्र  को
 बनाए[ |  बिहारओऔर छत्तर  बलेश  की  सरकार

 उतना  नही  कर  पाती  हैं  जितना  आप  क्र
 सकते  है।  बस  वास्ते  आपको  इस  ओर

 विशेष  ध्यान  देना  चाहिये  |
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 गाजीपुर में  पुल  बन  रहा  है।  भारत

 सरकार  को  उसके  लिए  क्वार  परसे  ना
 चाहिये  और  स  पूल को  बनाना  चाहिय े|

 दोहरी  घाट  और  छपरा  के  आज  मे  दो  तीन

 पुलिस  से  कम  और  धारा  पर  अनमने  चाहिये

 ताकि  इन  पूर्वी  जिलो  को  आपस  मे  मिलाया

 जा  सके  ।  इसकी  माग  बहुत  की  जा  चुकी

 है  लेकिन  सरकार  के  काना  पर  जू  तक  नही

 रेख़्ती  ।  उत्तर  प्रदश  सरकार  क  साधन  मिनिट
 हैं।  ये  जोटापहैजहा जाने  के  लिए  कार्ड

 ड्रासपीर्ट  के  साधन  नही  है  बहा  पर  जब  तक

 प्ली  के  साधन  नहीं  हो  पाणगे,  हमारा  विकास

 नही हो  सकेगा  ।  जो  प्रकति ने  हमें  रिसो-

 जिस  दिए  है  भगवान  ने  जो  रि मोर सिम दिए

 हैं  उनका  उपयोग  भरने  के  लिए  हमारे  पास
 परसे  नही है  साधन  नही  है।  हम  चाहत

 है  कि  आप  इम  काम  मे  हमारी  सहायता

 करे”

 था धरा  पर  एक  और  पुन  माझी  और

 बकुला के  बीच  मे  बनाना  चाहिये  ताकि  उत्तर
 प्रदेश  और  बिहार  को  मिलाया  जा  सके  7

 गया  पर  सिन्हा  घाट  और  जय  प्रकाश  नगर

 पर  गुल  बनेगा  नो  यह  भी  उत्तर  प्रदेश  और

 बिहार,  आरा  और  बलिया  आदि को  मिला-

 णए्गा  ।  प्रदेश  सरकार  के  पास  साधन

 नहीं  है  कि  वह  इनको  बना  सके,  दस  वास्ते
 इस  ओर  ध्यान  देना  चाहिये 1

 +  अब  मैं  इनसे  वाटरगेश के  बारे  मे

 कुछ  कहना  चाहता हैं  7  पटना से  माल

 होने  बाला  जहाज  चलता  है  ओ  गाजीपुर  तक

 आता  हैं  ।  इसको  इलाहाबाद  तक  बढ़ाने  के

 लिए  अब  कहा  जाता  हैं  तो  कहा  जाता  हैं  कि

 1972-73

 सत  प्रदश  सरकार  का  काम  हैं  और  जब

 प्रदेश  सरकार  को  कहा  जाता  है  तो  वह

 सहती  है  कि  हमारे पास  पैसा  नही हैं  ।

 इस  वास्ते इरू  आर  आपको  -यान  देना

 चाहिय े।

 धरा  में  पटना  म  गस बाद  तक

 माल  ढोने  वाला  जहान  लाया  जाना

 चाहिये।  इस  रास्ते  स  बगान  मे  व्यापार

 हआवज्ताथा।  अगला  रेग बन  गया

 द्  ।  इसको अगर  चलाया  जाए ता  पूर्वी
 जिला  का  विकास  हाने  मे  सहायता  मिल

 गव ती है  ।  बनार्मसेपनना और  फैजाबाद

 से  गना  आने  वानर  जहाज  भी  तेज  चलने

 वाना  बनाया  जाना  जातीय  ।  इसमे  विदेशी

 पाठक  भी  गया  का  फ्रिभारा  और  दर्णनीय

 ग्यान  देखन  की  ओर  ग्रग्कबित  हो  सकेंगे

 और  आपको  नाम  होंगा  ।

 बरनी  रिफाइनरी  हमारी  अगल

 मर  ।  इस  रिफाइनरी  से  संलग्न  छोटे

 छोटे  उघोग  कौमिग्ल  उद्योग  हमारे  यहा

 नग  सकत  है  1  इसकी  छानबीन  नही को

 रही है  ।  मचाहताह फि  पूर्वी  जिलो  मे

 इसके  भवसिडियरी उद्योग  लगाने  की  कोशिश

 होनी  चाहिये।  अब  तक  ये  उद्योग नहीं  लगेंगे

 हमारे  सरहदी  जिला  का  विकास  होना  सम्भव

 नही ंहै  ।

 भारत  सरकार  न  हमारे  यहा  पूर्वी

 क्षेत्री  मे  दइडम्ट्रियल  लैदर  डिवेलपमेंट  गुडी

 का  सर्वे  कराया  था  और  टीमे  भेजी  थी ।
 उत्तरप्रदेश और  आपकी  टीम  गई  थी।  उसने
 रिकोमेड  किया  था  कि  टैनरी  अलिया  मे

 आन  मिल  तथा  पब्लिक  सैक्टर  मे,  जूते  बनाने



 307
 =

 Demands  NOVEMBER  28,  L972

 [ओ  बालिका  असद]
 का  कारखाना,  न्बमडे  के  अरसे  बनाने  के

 कारखाने  आदि  कहा  लग  सकते  है।  वहा

 इन सब  के  वास्ते  पर्याप्त  मात्रा  मे  रा  मनी  रियल
 उपलब्ध है।  जबतक इस तरह  के  कारखाने

 वहा  नही  लगाए  जाएगे  लोगो  को  एम्प्लायमेट

 नहीं  मिलेगा  ।  लेकिन ये  सब  सिफारिश

 रही  की  टोकरी  मे  पडी  हुई  है।  पटेल

 आयोग  ने  जो  अपनी  रिकोमेडेशज  दी  थी

 उनका  इसले  मेटे शन  भी  नही  हो  सका  है  ।

 एक  आध  जिले  मे  कर  दिया  गया  है,  बाकी

 किसी  मे  नही  किया  गया है  ।

 थी  उ्पोसिमंथ  अस
 दो ।

 च्  अधिका  लाद  कुछभनाहो

 सकता  है  तो  काग्रेस  मे  और  श्रीमती  इंदिरा

 गाधी  के  नेतृत्व  मे  ही  हो  सकता  है  ।  इनके

 अलावा  और  कोई  रास्ता  नही  है  ।

 बेकारी  दूर  करने  के  लिए  केश  प्रोगाम

 का  सुझ्ञा  दिया  गया  था  ।  हर  प्रदेश

 को  बराबर  इसके  लिए  पैसा  दिया  गया  है  ।

 क्षेत्रो के  लिए  भी  उतना ही  रुपया  दिया  गया

 हई  जितना  की  और  जगह  दिया  जया  है  ।

 मैं  आहत  ह  कि  उत्तर  प्रदेश  को  कम  से  कम

 कुना  रुपया  दिया  आना  चाहिये,  जो  दिया
 जाता है  इसको  डबल  किया  जाना  चाहिये

 ताकि  वहा  की  कारी  दूर  करने  मे  सहायता
 मिल  सके  ।

 का्रेम  शो

 कंज्यूमर  मृदा  बनाने पर  सर्कार  पाच

 छसीरथाकआचनेकरतणीहै  -  इसमे से

 आधा  कम  से  कभ  पिछड़े  हुए  को  के  जिम

 जाना  बर्म हमे  +
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 बिहार, उसर  प्रदेश,  जप्य  आदेश  आदि

 को  सर्विस  मे  इनकी  भावा दी  के  हिसाब से

 भौरिया  मिलना  चाहियें  1  कई  अरस

 सेहत  बह  माथ  करते  आ  रहे  हैं  लेकिन  कोई

 सुनवाई  नहीं  हो  डी  है  1  हम  गरीबी,

 और  भुखमरी  के  शिकर  हैं  ।  इसको  देखते

 हुए  हमे  भावा दी  के  हिसाब  से  सिसिल में
 रिप्रिजेटेशन मिलना  चाहिये

 थी  भरोसा wr  (अय नगर)  सभापति

 महोदय,  जो  अनुपूरक मानें  हमारे  सामने

 है,  उन  मे  सब  से  बढी  कब  कृषि  के  लिए
 159  करोड  रुपये  की  है,  जिस  के  अन्तमेत

 वंश  प्रोग्राम,  सूखा  और  आठ  से  अभावित

 क्षेत्रो  के  लिए  सहायता  और  फ़ौरन  उपज

 बढाने के  कार्यक्रम  हैं  ।

 बिहार  काश्तकारी कानून  के  मुताबिक

 जो  जोतता  है,  जमीन  पर  उस  का  कानूनी
 हक है  t  लेकिन  जमीन  का  मालिक  झूठ

 बोल  कर  उस  कानून  का  उल्लंधन  करता
 आया हैं  ।  आज  अगर  बटाईदार मांग

 करता  है,  तो  उस  को  सिचाई  करने  के  लिए

 रुपया नहीं मिलेगा नही  मिलेगा  ।  मालिक उस  मे  रुचि

 नही  लेता  है,  जब  तक  कि  बह  बटाईदार  को

 लाठी  से  या  पुलिस  की  सहायता  से  हटा  न

 दे  +  इस  लिए  इस  सम्बन्ध  मे  जो  पैसा

 खर्च  किया जा  रहा  है,  उस  के  कानूनी

 हक  की  हत्या  कर  के,  बिहार  काश्तकारी

 कानून  का  उल्लंघन  कर  के  बड़े  भूस्थामिमो

 के  पित  मे  किया  जा  रह  है  a  यह  सर्ग बड़े बढ़े

 पैमाने  कहो  रहा  है  +  व  स्थिति में

 अमीन  जोखने  भाले  अमली  अमीन  की  का

 के  लिए  आरे  हो  रहे  हैं।  छरे  बर  क्य
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 ae  हे हैं।  कुछ  गोली  शे  मारे  गमे  हैं  और
 सैकडों जेल  में  बन्द  हैं।

 आस  तौर  से  चुनाव  के  समय,  और  आद

 में  भी,  कृषि  के  सुधार  के  नाम  पर  आमीन

 की  हद  बन्दी  कम  करने  की  आशा  दिलाई  यई
 थी  ।  आद  में  हदबन्दी  कानून  की  भूमिका

 यहां  पर  तैयार  की  गई।  इस  सम्बन्ध मे

 आल-इंडिया  कांग्रेस  कमेटी  के  पैनल  और

 लैंड  रिफाम्जे  कमीशन  के  स्टडी अप  ने  जो

 रिपोर्ट्स  दीं,  उन  को  भी  खत्म  कर  दिया  गया।

 इस  मंत्रिमंडल  में  जो  मंत्री  अडे  बड़े  भूस्वामी

 हैं,  उन्होंन  अपनी  अमीन  अचाने  के  लिए  यह
 सुझाव  दिया  कि  हर  बालिग  बच्चे  को  एक  परिवार

 माना  जायेगा  ।  मंत्री  महोदय  बतायें

 कि  इस  सुझाव  के  अनुसार  कितने  पत्तियों

 की  फाजिल  ज़मीन  बच  जाती  है  t

 हमारे  कृषि  मंत्री,  श्री  फजरुद्दीन  अहमद,

 आसन  में  1400  एकड  ज़मीन के  मालिक

 हैं।  उन्होंने  भासाम  के  पुराने  हदबन्दी

 कानून  के  मुताबिक  यह  रिन  दौ  कि  हम

 सात  भाई-बहन  हैं  और  सब  का  चूल्हा  अलग

 अलग  है  और  सब  में  बांटने  के  बाद  नही  के

 बराबर  फाजिल  जमीन  रह  गई  है
 ।

 आसाम
 की  एसेम्बली  ने  वहां  के  राजस्व  मंत्री  की

 अध्यक्षता  में  पिछले  साल  एक  कमेटी  बनाई  |

 उस  कमेटी  ने  श्री  अहमद  को  यह  नोटिस

 दिया  कि  वह  इस  बारे  में  जबाब  दें  कि  उन्होंने

 हदबन्दी  का  उल्लंघन  किया  है,  रिटन  देने

 में  गलती  की  है  और  जमीन  क्या  है  ।

 उस  के  बाद  उस  समिति  ने  अपना  प्रतिवेदन
 दादीमाँ  ।  जब  मैंने  यह  सबात  यहां  उठाना

 थाहा,  अध्यक्ष  महोदय  नै  मुझे  भूपति

 1972-78

 नदी।  उन्होंने  मुझ  से  लिखित  विवरण

 मांग  कर  इस  विषय  में  कृषि  मंदी  से  जबाव
 मांगा  ।  कृषि  मंत्री  की  ओर  से  अभाव

 आया.  उसे  में  कहा  गया  कि  समिति  ने  आठ
 महीने  इन्तजार  किया,  ज्यादा  इन्तज़ार

 नहीं  किया  और  इस  लिए  मुझे  अवान  देने

 का  मौका  नहीं  मिला;  फिर  भी  जो
 200  एकड  जमीन  फाजिल  हो  जाती  है,

 अगर  आसाम  सरकार  चाहती  है,  तो  मैं  उस

 को  दे  दूगा  t  श्री  अहमद  उस  समय  आसाम

 सरकार  के  मिनिस्टर  थे  और  उसी  हैसियत  से

 उन्होंने वह  रिटें  दी  थी  i  उन्होंने  लिखित

 रूप  से  यह  कनफेशन  किया  है,  कबूल  किया

 है  कि  उन्होंन वह
 200

 एकड़  जमीन  चुरा-
 ली  t  वही  कृषि  मंत्री  आज  देश  में  भूमि
 सुधार के  मालिक  हैं।  लेकिन इस  के  बावजूद

 वह  इस्तीफा  देने  की  बात  नही  सोचेंगे  और

 नही  शासक  दल  उन  से  इस्तीफा  मांगेगा  ।

 इस  उदाहरण  से  प्रकट  है  कि  यह  सरकार  बड़े

 भूस्वामियों और  जमीन  के  कानून  तोड़ने

 वालों  के  रक्षक  के  रूप  में  काम  कर  रही  है  ।

 बिहार  का  किस्सा  भाप  जानते  हैं  ।

 बिहार  विधान  सभा  मे  टाटा  जमींदारी  को

 वालिश  करने  का  कानून  पास  किया  गया,

 लेकिन  केन्द्रीय  सरकार  की  तरफ  से  उस  को

 रोक  रखा  गया,  क्योंकि  टाटा  ज्यादा  शक्ति-
 शाली था  ।

 बिहार  सरकार  पर  जमींदारों का  रभुरव

 आज  भी  पहले  से  कम  नहीं  है
 ।  कांग्रेस

 के  सब  से  बुरे  दिनों  में  विहार  कांग्रेस  पर  बड़े
 भूस्वामियों और  जमीदारों  का  जो  प्रथा

 था,  वह  आज  की  कम  नहीं  हुआ  है  ।  वहां
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 नये  कानून  में  बिसरी  किस्म  की  लैंड,  ड्राई

 लैंड,  की  हद  30  एकड  रखी  गई।  यहां

 है  उस  को  यह  शर्त  लगा  कर  वापिस  कर  दिया

 गया  कि  30  एकड  से  ठा  कर  27  एकड

 कर  दिया  जाये  ।  एक  साल  का  विलम्ब

 किया  गया  और  अब  वहा  यह  किया  जा  रहा

 ह ैकि  30  एकड  को  चोथी  स्कीम  मे  रख

 दिया  जाये  और  तीसरी  किस्म  मे  एक  नई
 किस्म  पैदा  कर  रहे  है,  जिस  को  25  एकड

 दे  देगे।  इस  का  परिणाम यह  होगा  कि
 बिहार  मे  अस्सी  फीसदी  जमीन  हदबन्दी

 मे  नही  जायेगी  7  इस  तरह  भूमि-युधान
 के  वास्तविक  उद्देश्य  और  आधार  को  ही

 खत्म  किया  जा  रहा  है  और  मै  समझना हू

 कि  यह  देश  के  मतदाताओं,  अस-उत्पादकों

 और  अभी-दातार के  साथ  अदा  विश्वास-

 धात  है  और  इस  मे  केन्द्रीय  सरकार की  भी

 जिम्मेदारी है  ।

 सरकार  150  करोड़  रुपया  देने  जा  रही

 है  और  जैसा  कि  श्री  ज्योति मेग  बसु  ने  कहा  है,

 कितना कम  चे  हुआ  है  ।  अब  वर्ष  का

 आखिरी  समय  भा  रहा  है  और  जनवरी,

 फरवरी  और  मार्च  मे  जल्दी  रुपया  खर्च

 करने  पर  जोर  दिया  आयेगा।  जिन  इलाको

 मे  बेहतर  तरीके  से  बं  हो  रहा  है,  बहा  आधा
 रुपया  अफसर  और  कम् ट्रेक्टर  आदि  खा
 जाते  हैं।  मुझे  कुछ  काग्रेसी |...  पीज०

 ने  बताया है  कि  जिस  इलाके  में  कम्युनिस्ट

 पार्टी  मजबूत  है,  वहा  तो  बह  घेराव  भारी
 कर  के  रिलीफ़  का  कुछ  काम  करवा  लेती  है,

 लेकिन  दूसरे  इलाको  में  रिलीफ  का  सामान

 गाँठें  मे  नदी  पहुंच  पाता  है  और  ब्लाक
 अफसर  सभा  हंग्रेथी  कार्यकर्ता भारी  उस
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 को  ऊपर  ही  ऊपर  खा  |.  हैं।  बिहार के
 राजनैतिक  जीवन  में  जो  कुढ़ा-अकंप;" था,

 बह  सब  यहां  कांग्रेस  पार्टी  में  अला  आया  है  ।

 अनवरी,  फरवरी  और  मार्चे  में  किसी  तरह

 की  भुगतान  करन  में  इतनी  बंडी  रकम  के

 बहुत  बड़े  हिस्से  की  बर्बादी  ही  होगी  t

 जहां  तक  पश्चिमी  कोसी  मेहर  का  प्रश्न

 है,  तीन  बार  उनका उद्धाटन हो  चुवा  है।
 एक  बार  बिहार  के  मुख्य  मंत्री  ने,  दूसरी

 पर  स्वर्गीय  प्रधान  मंत्री  श्री  लाल  बहादुर
 शास्त्री  ने  और  तीसरी  बार  श्री  जगजीवन
 7  ने  उसका  उद्धाटन  किया

 fa  तीन बार  उद्घाटन होने  के  बाबजूद

 वहां  आज  मिट्टी  के  काम  की  शुरुआत  नहीं

 हर  और  उसके  निए  भारत  मे  एक  हुच  जमीन

 भी  नहीं  खरीदी गई।  पहले  नेपाल का  बहाना

 किया  जाता  था।  अब  नेपाल  सरकार  ने

 समझौता  करके  अपने  यहां  जमीन  दे  दी  है  ।

 अब  भारत  सरकार  कहती  है  कि  बिहार  के
 पास  कामा  नहीं  है।  क्या  सरकार

 इस  रकम  को  उस  हम  के  लिए  नही  दे  सकती
 है,  जिसमे  बेईमानी  होने  पर  भी  टिकाऊ  काम

 हो  जायेगा,  जयकारों  को  काम  मिलेगा और
 सिंचाई  का  स्थायी  इन्तजाम  होगा?

 वह  काम  ऐसा  नहीं  होगा  कि  रुपया

 तो  खर्च  कर  दिया  भया  और  बाद में मे
 खोजने  पर  भी  काम न  मिल ेt

 खोजने  की  जरूरत  भी  नही  है  |  अरसात

 मे  बर्म  हो  गया  1  तो  इम  तरह  से  हल्के  काम

 के  जरिये  गैमा  गाय ब्र  हो  जाता  है।  क्या  उससे

 दिक्  काम  नही  हो  सकता  है!  गंडक  योजना

 कब  से  लटकी  हुई  है  और  पैसे  के  भाव  मे
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 बहुत  ही  धीमी  रफ्तार  मे  काम  हो  रहा  है।

 राजस्थान  नहर  जिसके  चलने  राजस्थान  का

 निशा  अदल  जायेगा  बल्कि  देश  मे  अन्न  के
 अभाग का  दी  नका  अदल  जायेगा

 अअ  की  कमी  जी  होगी  कह  राजस्थान  नहर

 भी  पैसे  की  कमी  के  कारण  बहुत  ही  मगर

 गति  से  चन  रही  है,  बहुत  ही  धीमी  रफ्तार

 मे  उम  गहर  का  काम  सन  रहा  है  ।  ता

 क्या  इस  रकम  को  हम  उस  काम  मे  नही  लगा

 सकते  है  जहां  बेकारी  का  इलाज  भी  हा  सकता

 है  और  सिचाई  का  काम  भी  हा  मकता  हे  ।

 गंडक मे  जितने  कदम  हम  बढ़ते  है,  काम
 १

 शुरू  हो  रहा  है,  राजस्थान  मे  जितन

 कदम  हम  बढ़ने  है,  सिवाय  का  काम  अब

 शुरू  हो  रहा  है।  तो  सिचाई  का  काम  भी

 है  और  अंकोरो  को  काम  देने  का  काम  भी

 हैऔर  टिकाऊ  आधार  पर  देश  को  अन्न  के

 मामले  मे  स्वा  लबी  बनाने  का  काम  भी  हे  उसके
 लिए  पैसे  कौ  करो  है।  मैं  जानना

 चाहता  हू  क्या  पैसे  को  खर्च  करने  का  यही

 आधार  है  कि  उस  को  हम  लुटा  दे  या  उस  को

 इस  तरह  से  खड़े  करें  कि  टिकाऊ  आधार  पर

 बैश  को  स्वावलंबी  बनाने  में  वह  मददगार  हो  सके  ।

 इसी  तरह  से  जो  इंडियन  कापर  कार्पोरेशन
 को  लिया  गया  वह  स्वागत  की  बात  है  लेकिन

 उस  के  लिए  भी  अंग्रेज  पूंजीपतियों  को  मु-

 भावा  देने  की  बात  है  1  हम  सभी  जानने

 हैं  कि  एक  पिता  विलायत  से  लाकर  उन्होंने
 नहीं  लगाया  है  और  जो  हमारे  देश  से  लेकर
 बोलने  लगाया  उसका  सैकड़ो  गुना  वह

 लूट  कर  विदेश ले  गये।  भविष्य की  हालत

 में  उन  को  बाढ़  सात  करोड़  रुपया  फिर
 मुनावर मे  दे  रहे  हैं।  संविधान का  संशोधन

 जा,  ओक  सभा  पहले  अंग  की  कई,  बनाव
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 मकान हम  लोग  गए  ओर  जनता  का  विश्वास

 पात  कर  यहा  संविधान  का  सधन  हुआ
 कि  मुआवजे  के  साल  पर  कोर्ट  दिन  नहीं
 दगा आर  उस के  आद  फिर  साके  सात  करोड

 उन  का  मुप्रवज्ा  दिया  जा  रहा  है।  साढ़े
 1+  करा  कोप के  मॉनिका  को  देने जा  रहे
 है।  नो  इतन  अडे  पैमाने  पर  यह  मुआवजा
 दगी  और  पादपों  पूजीयनिपा  को  देकर  कर-

 दाता  पर  इतना  बडा  बाम  मानना  क्या

 यह  जरूरी है  *  क्या  यह  उचित  भो  है,  वांछनीय

 भी  है  जबकि  दर  सकट  से  गुजर  रहा  है  ?

 बिना  देश  क  चलते  ओर  दूर  मामता  के

 अचला  हम  पर  मुसीबत आई।  सूखे  के  चलत

 महीने  आई  लेकिन  इन  अब  के  चलते  पूजी-

 पहिया  का  पैसा  देन  म  काई  दिक्कत का  सवाल

 नहों  उठेगा
 ?

 क्या  इस  पैसे  मे  हम  कोई
 कभी  नहीं  कर  सका  है

 '  मै  समझता हू
 कि  इस  समय  मुआवजा  देना  सरकार  की

 पूजी अस्त  जाति  को  दर्शाता  है  t

 यू गाडा  का  मामला  है  7  यह  एक

 मानवीय  मामला  है,  इस  में  दो  राय  नही  हो

 सकती  हे  कि  जो  हमारे  यहा  आ  गए  है  या

 मजबूरी मे  आ  जाते  हैं  उनके  बारे  में  यथासम्भव

 हमे  कुछ  करना  है।  लेकिन  में  इसमे  राज-
 नीति सवाल  पेश  करना  चाहता  हूं।  अब

 केनिया  मे  यह  सवाल  उठ  रहा  है।  अफ्रीका

 के  अम्म  मुल्को  मे  भी  यह  सवाल  उठने  वाला
 है।  हो  सकता  2  मलेशिया बगैर  मे
 भी  यह  सवाल  उठ  जाये  ।  स्वा  भारत

 सरकार  के  बारे  से  यह  शक  किया  जा  सकता
 हैया  नही कि  यूगाडा  मे  जो  भारतीय  लोग

 है  जो  पूर्वी  अकीका  या  दक्षिणी  फीका

 महूेँउनकों  भापनेक्यारापदीकी?  क्या
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 आपने  यह  राय  दीप्थी' कि कि  तुम  झपने  को

 किटी  नागरिक  के  कूप  में  दर्ज  कराओ  ?

 क्माआमने यह  राय  दी  थी  कि  तुम  वहां  के

 यूगांडा  के  या  और  देशों  के  नागरिक  के  रूप
 कें  अपने  को  इजन  कराओ?  और  नहीं

 तो  क्या  अभी  थी  यह,  कयास  हो  रहा है  कि

 हाँ  जो  भारतीय  लोग  बसे  हैं  वह  उस  जमीन

 को  अपनी  जन्म  भूमि  समझें?  उस  जमीन

 के  साथ  वफादारी बरतें  और  जो  उसको

 लूटने  वाले हों,  चाहे  वह  बारिश  रहें  हों  या

 दूसरे  रहे  हों  उनके  खिलाफ  वहां  के  लोगों  का
 साब दें  नहीं  तो  यह  मसला  बार  बार

 हमारे  सामने  आयेगा  a  इसलिए यह  केवल

 आनतवीय  मसल  नहीं है,  यंह  राजनीतिक

 असला  है  t  इतने  भारतीय  लोग जो  वहां

 है  वह  उस  भूमि की  तरक्की के  लिए,  उस

 भूमि  के  संरक्षण  के  लिए  वहां  के  लोगों का

 समर बन  करें।  अंग्रेजी  समाज्यशदियों ने

 हमें  भी  लूटा  है  और  उन्हें  भी  लूटा  हैं,  उससे

 कह  लड़ने  का  व्यास  कर  रहे  हैं  तो  दम  उनका

 लाभ  दें  और  उनसे  दोस्ती  के  साथ  रहें।  नहीं

 वो आज  भारत  में  यह  हवा  बन  रही  है  कि  वह
 अमीन  सब,  2  और  अंग्रेज बडे  चक्के  है

 बरत  के  पूंजीपति  अच्छे  हैं,  यहां  के  बरती  लोग

 चाहे  गह  कुछ  सूदखोरी  ओर  ब्लैक कहां  पर  करते

 हॉज गढ़े  अच्छे  हैं।  गह  चलती  आयेगा तो

 my  on  हिबा बेर

 a  “es  भा जिसे  कत  और  कहता .  चाहता  हं

 किएुकाउस्केटे जनरल  के  दफ्तर  केबारे में  इसमें

 ेआत्मले  के  कम ते अक-  चर्का  केश  फरहा  है,

 आग  कसम  min  :कमरे यह  समांग
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 कोआ  रहो  है  अनुदान  के  कम  में  ke  छुक  और

 मामला  है  केरल  के  हो  एकाउन्टेंट  'अमल

 के  दफ्तर  के  aot  नाम  के  एक  अफसर  को

 डिसमिस कर  दिया  |. ड  और  राष्ट्रपति की

 भोर  से  संविधान  की  31+  करा  के  मुताबिक

 डिसमिस  कर  दिया  गया,  कह  थी  कोर्ट  में  ममा,

 नया  यह  उचित  दै  कि  राष्ट्रपति के  किशेकाधि-

 कार  को  लेकर  एक  वक्त  को  अर्थात  करने

 के  काम  में  उसे  लाका  जागे  गैर  किसी  सुने काई
 के  ?  मैं  समक्षता  हूं  इल  तरह  की  कार्यक
 बन्द  होनी  चाहिए,  कि  फक  शक्ति  सा  एक
 क्मेचारी  के  लिए  राष्ट्रपति की  शक्ति का
 दुऋपयोग किया  जाये  और  तब  किर  आद

 में  हमें  ब्या  देना  पढ़े  t

 SHRI  रू  SURYANARAYANA
 (Eluru):  While  supporting  the  Supple-
 mentary  Demands  fer  Grants,  1972-73,
 I  want  to  make  two  observations,
 particularly,  about  the  development  of
 industries  in  our  country.

 While  granting  the  licence  or  letter
 of  intent,  simpiy  they  are  passing  on
 the  order  only  to  the  institutions or
 to  the  co-operative  societies,  but.  there
 is  no  co-ordination  between  the  Finance
 Department,  the  Ministry  af  Steel:  and
 the  Industries  Department.  I  will
 quote  one  instante  with  whieh  I  am
 closely  asdeciated  since.the  last.  two
 or

 three  years
 .

 ‘The  Ministry.  ‘of.  Industries,  on:  the
 recommendation’  of  the  Food  Ministry,
 has:  granted.  b llemmce  Ww  no  -coogera-
 “tye  society
 After  one  yéar  the  ICT  gtanted'me  a

 Joan:  of  Re  “I  credeon  the  guarantee
 Of.  the  Govestiment,’ot  India.  and,  the

 आना है.  कि  उसकी  कर्जास्तभी को लेकर कोर्ट को  नेकर  कोटे  Fa  ove

 in.  the  sugar  |  industry.
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 Yakhe  in  the  form  of  interest.  I  ap-
 preached  the  Ministry  of  Irom  and
 Steel,  They  have  said  that  this  is  the
 fifth  category  or  the  sixth  category.
 They  said:  You  wilt  have  to  wait  and
 take  your  own  chance.  On  my  per-
 somal  effort,  I  could  get  only  50  per
 eent  of  my  requirements  for  the  sugar
 factory.  Even  though  the  Feed  and
 Agriculture  Ministry  recommended
 this,  due  to  the  non-ceordinatien  of  the
 various  departments  concerned  with
 this  industry,  the  industries  are  not
 being  developed.  There  is  no  inter-
 linked  machinery  with  the  various  con-
 cerned  Ministries.

 Sir,  simply  granting  the  money  and
 granting  the  licence  alone  will  not  do.
 By  that  alone  industries  will  not  be
 developed  as  we  wish  them  to  develop.
 You  are  abusing  only  the  mercantile
 community.  In  my  opinion,  leck  of
 proper  distribution  system  in  our
 policies  and  programmes  is  responsible
 for  all  the  diffieulties amd  for  the  so-
 called  price  rise.

 Thexe  is  the  Agro  Industries  Cor-
 poration  in  my  State  (Andhra  Pra-
 desh).  The  farmers  will  need  half  a
 tonne,  quarter  tonne,  etc.  of  zinc
 sheets.  and  other  materials  for  con-
 struction  of  say,  cattle  shed  or  pump
 shed,  etc.  Now,  in  this  regard,  to  help
 the  farmers,  the  Government  of  India,
 Steel  Ministry,  has  given  about  600  or
 200  temnes  of  zine  sheets  to  the  above-
 wmentionsd  Agro  Indusisies  Corpora-
 tien.  The  Government's  cost  price  is
 only  Re.  1290  pes  tonne.  But  do  you
 know  what  they  do?  They  are  charg-
 ing,  3  am  told,  Rs.  1900  per  tonne  to
 the  small  faxmers.  That  means  what?
 That  means  ")  per  cent  over  and  above
 the  Government’s  original  cost  of  the
 predact.

 Sir,  we  are  heckled  by  the  other
 parties  only  on  account  of  the  mis-
 feeds of  these  9  orgemisations.  The
 Finance  Miaistry  and  other  Minis-
 eles,  should  emamime  and  see  as  to
 hew  best  they  cam  function  so  as  to
 give  satisfaction  to  the  interests  of
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 the  consumers  and  the  small  coopera-
 tive  mdustries.  The  FCI  has  charged
 the  society  Rs.  12,000  as  legal  fees
 alone,  without  any  necessity  there  for
 any  lega)  assistance.

 MR.  CHAIRMAN  Kindly  confine
 your  speech  to  the  Supplementary
 Demands  alone.

 SHRI  K.  SURYANARAYANA:  Sup-
 plementary  Demands  inolve  every-
 thing,  Industrial  Development,  Finance
 59  many  otber  things.  Sir,  three  Minis-
 ters  are  here;  they  are  in  charge  of
 Industrial  Deelopment,  Finance  and
 Agriculture.  So,  I  want  to  bring  this
 to  the  notice  of  the  Ministers  who  are
 here.

 i  will  now  come  to  the  pressing
 problem  particularly  in  my  State,  that
 is,  the  Mulki  rules.  Sir,  the  move-
 ment  has  not  been  started  by  any-
 body.  It  is  only  spontaneous,  due  to
 the  pressing  circumstances.  The  stu-
 dents  and  the  NGOs  have  taken  the
 lead;  they  are  being  directly  affected
 and  they  have  taken  the  lead.  They
 are  directly  affected  on  account  of  the
 Mulki  rules  in  Andhra  area.

 MR.  CHAIRMAN:  I  request  you  to
 confine  yourself  to  the  Supplementary
 Demands  which  alone  are  before  the
 House.  You  are  taking  up  now  a  new
 issue,  which  is,  the  Mulki  issue.  It  has
 nothing  to  do  with  the  Supplementary
 Demands.

 SHRI  K  SURYANARAYANA:  Home
 Ministry  is  also  inolved  in  these  Sup-
 plementary  Demands,  Finance  Minis-
 try  is  also  involved.  While  supporting
 the  Demands  on  all  the  subjects  which
 Rave  been  listed  here,  I  would  like
 to  point  cut  that  there  are  Demands
 relating  to  the  Ministries  of  Home,
 Steel  and  Finance.  [herefore,  I  may
 be  permitted  to  make  my  observations
 on  these  very  relavant  subjects.  It  is
 very  rarely  that  I  get  an  opportunity
 +o  speak,  and,  therefore,  I  want  to
 express  my  views  to  the  hon.  Minie-
 ters  so  that  they  may  rectify  these
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 things  at  the  Government's  level.  1
 have  no  other  purpose  in  expressing
 these  things.

 Lastly,  in  regard  ०  the  mutki  rules,
 1  would  submit..

 MR.  CHAIRMAN:  Let  him  not  touch that  point.
 SHRI  K,.  SURYANARAYANA:  1

 would  just  say  one  sentence.  Govern-
 inent  have  now.  taken  the  matter  up
 in.  their  hands,  The  other  day,  un-
 fortunately,  my  hon.  friend  Shri  Gupta
 had  made  some  remarks;  I  do  not
 know  whether  they  were  unparlia-
 mentary  or  not;  he  had  said  some-
 thing  about  the  landlords  and  the
 Khamma  community.  I  would  like  to
 mention  the  facts  to  the  House.  Please
 ask  him  to  appoint a  committee  to  go
 into  the  matter;  let  them  examine  the
 position.  The  leader  of  their  party
 in  my  State  is  not.  here,  but  he  is  out-
 side  the  House.  But  he  is  also  a  land-
 lord's  son..  Let  a  committee  examine

 how  mush  property  he  has  acquired,
 and  how  much  “property  was  his
 father’s.  He  may  be  preaching  these
 things  for  Northern  India,  but  his
 father's  property  and  his  property
 come  to  a  100-acre  village  there,  This
 15  how  their  leaders  are  misrepresent-
 ing  ‘and  misguiding  the  people.  My

 ‘hon.  friend  Shri  Gupta  18  not  here.
 Iam  very  sorry  for  him.  Let  him

 appoint  a  committee.  In  his  own
 party,  let  him  appoint  a  committee.
 I  am  prepared  to  give  a  challenge  to

 him’
 on.  this  point.

 In  regard.  to.  the  Khamma  community
 I  would.  like  to.  point.  out  that.  they

 -had  sacrificed:  for  the  country.  In
 _Andhra  .Pradesh,  the  peaple  belonging
 to.  this.  community  have  sacrified  for
 the.  country.  from-1921-up  to  this.date.
 The..Khammas  .and.  the  Brahmins  had
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 started  the  non-co-operation  movement
 jin,  921.  .  In  fact, my  own.  brother  had
 ‘resigned.  from  -  the  .  British  .  raj,  °
 could  .not  prosecute.  my.studies  ayo,
 because  from  1924  I  had.  given  up  my
 studies,  अ  learnt.  my  Jessans  -only -  in
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 कि  leaders  are  speak-
 ing  Uke  this.  .Shri:  Rajeshwar.  Rao

 -speaks.  soberly  always..  But  ‘ynfortun-
 ately,  I  do  not  know  how.  this.  kind  of
 information  has  been,  given  to  my,  bon.
 friend.  He  has  told  us  that  their
 leader  has  given  all  this  tnformation.
 Their  Jeaders.  had  approached  our
 Ministers  also.  The  non-Khammas:  had

 _instigated  them,  and  all  this
 propa- ganda  hag  started,

 MR,  CHAIRMAN:  The  hon,  Member
 has  explained  the  position.  He  should
 conclude  now.

 SHRI  K.  SURYANARAYANA:  The
 Andhra  Pradesh  Government  have
 now  taken  the  right  steps.  We  are
 expecting  ua  result  which  would  9४
 acceptable  to  all  the  regions.  As  the
 hon.  Prime  Minister  has  said,  the  least
 unsatisfactory  solution  willbe  found
 out  for  this  issue  within  the  next  two
 or  three  days,  so  that  all  the  present
 golmal  may  be  stopped,

 Once  again,  1  would  Hke  to  tell  my
 hon,  friend  let  him  be  prepared  to
 have  an  inquiry  into  how  much  pro-
 perty  the  communists  have  acquired
 in‘  the  national  movement.

 In  conclusion,  I  would  like  to  men-
 ‘tion  one  other  thing  in  regard to  the
 eommunists,  It  is  said  that  we  have
 ‘exploited the  situation.  But  I  would
 like to. 10  point  out  that  it  was  the
 communists'  who  had  exploited  ‘the
 movement  in  Telengatia  before  the

 -fotmation  ‘of  Andhra  Pradesh  -in  1056,
 when  the’

 communists
 hed  an  tone

 underground.
 CHAIRMAN:  “The:  edmmuntsts

 ‘are: e  not  ——_  debate:  now.

 ‘SHRI  K.  SURYANARAYANA:
 want  to  avail  of  this

 ania
 to

 po out:
 Se  =  Saate.-

 आत  CHAIRMAN:  seeds
 =e  not  under  the »  Supplementary
 -  Demands,  “S08

 it  Stee kindly.’  ‘conclude’,  now,
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 SHRI  K.  SURYANARAYANA:  But
 facts  must  be  put  forward  here.

 SHRI  BHOGENERA  JHA:  The  hon.
 Member  should  be  ashamed  of  criticis-
 ing  the  role  of  the  communists  in
 1946-47-48.  I  would  like  to  mention
 that  the  communists  were  the  leading
 force  in  fighting  the  Nizam's  Govern-
 ment  and  the  Razakars;  they  had
 liberated  that  State  while  the  Con-
 gressmen  had  fled  away  from  that
 State.

 SHRI  K.  SURYANARAYANA:  But
 peace  has  to  be  maintained.  My  hon.
 friend  had  brought  in  the  question  of
 land  reforms.  I  would  like  to  sub-
 mit  that  land  reform  is  just  a  slogan
 only.  I  would  like  this  to  be  examined
 as  to  how  many  communists  had
 acquired  land  before  the  integrated
 State  of  Andhra  Pradesh  was  formed,
 and  how  many  hundreds  of  acres  the
 communists  had  acquired,  So,  they  are
 the  exploiters.  I  can  challenge  my
 hon.  friend  on  this.  Let  there  be  an
 inquiry  into  this  matter.  Let  him
 please  appoint  a  committee  from  his
 own  communist  party  itself  and  find
 cut  how  many  communists  are  land-
 lerds  and  how  many  communists  from
 Krishna  district  had  got  lands  in
 Telengana.  So,  it  is  not  we  who  have
 exploited  the  Telengana  area.  We  have
 only  developed  the  Andhra  capital,  and
 that  is  why  we  want  a  share  along
 with  others.

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Mr.  Chairman,  Sir,  on  behalf
 of  my  party,  the  Dravida  Munnetra
 Kazhagam,  I  would  like  to  say  a  few
 words  on  the  Supplementary  Demands
 for  Grants,  1972-73.

 Under  Demand  No.  53,  a  sum  of
 Hs.  216.79  lakhs  hasbeen  asked  for  as
 subsidy  to  be  given  to  the  Heavv
 Electricals  (India)  Ltd.  Bhopal.  As
 फ  315  March,  1972  the  total  cash
 logses  suffered  by  this  public  under-
 taking  amounted  to  Rs,  $1.36  crores.

 1972-73

 This  factory  went  into  operation  in
 early  1961  and  even  after  11  years  this
 unit  has  not  reached  the  break-even
 point.  I  wonder  whether  this  umt
 will  ever  come  to  a  stage  of  making
 a  nominal  profit  All  these  years  the
 Government  have  been  giving  1088
 to  this  undertaking.  In  this  year’s
 Supplementary  Demands,  the  capital
 structure  of  the  company  is  sought  to
 be  reorganised.  I  do  not  know  for
 how  long  the  Government  will  be
 giving  loans  and  such  other  financial
 assistance  to  this  company.  I  would
 urge  upon  the  hon.  Minister  that  every
 effort  should  be  made  to  gear  up  the
 production  in  thisfactory  sothat  this
 factory  reaches  early  the  break-even
 stage.

 17.00  hrs.

 Demand  No,  129  makes  financial  pro-
 vision  for  the  Metal  Scrap  Trade  Cor
 poration.  Sir,  at  present  the  metal
 scrap  as  also  the  steel  scrap  avail-
 able  in  the  three  Steel  Plants,  in  the
 Avadi  Tank  Factory  and  also  in  the
 Heavy  Engineering  Corporation  is
 being  auctioned.  I  have  come  across
 serious  allegations  of  malpractice  in
 this  system  of  auctioning  the  scrap.
 I  would  suggest  that  all  kinds  of  metal
 and  steel  scrap  available  in  the  coun-
 try  should  be  handled  by  the  Metal
 Scrap  Trade  Corporation  and  ‘the
 system  of  auctioning  should  be  done
 with.

 Under  this  demand  there  is  also
 reference  to  the  Salem  Steel  Plant.
 The  Salem  Steel  Limited  has  been  set
 up.  It  is  stated  that  the  project  will
 be  completed  by  1977.  Phase  I  of  the
 first  stage  is  expected  to  be  completed
 in  three  years,  the  phase  II  in  14  years
 and  the  second  stage—the  production
 of  silicon  steel  sheets,  etc.—in  about  6
 years.  By  reading  this  one  gets  the
 impression  that  the  project  may  take
 10  years  for  completion.  But,  today.
 in  answer  to  Question  No.  1145  the

 ~ anal
 ote  or'ginal  sptach  was  delivered  in  Tamil.

 2822  LS—I2,
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 Minister  of  Steel  stated  that  the  pro-
 ject  will  be  completed  by  1979  He
 also  gaid  that  the  railway  yard,  water
 and  power  supply  are  under  prepara-
 tion  If  such  a  categorical  statement
 has  been  incorporated  in  the  Supp'e-
 rhentary  Demands,  the  people  reading
 it  would  not  get  confused  I  would
 request  the  Government  there  should
 be  no  delay  in  the  completion  of  the
 ‘Dream  Child  of  four  crores  of  Tamil
 people  I  would  plead  with  the  hon
 Minister  that  all  the  efforts  needed  for
 completing  the  project  by  1979  should
 be  expedited

 Sir,  under  Demand  No  186,  at  a  cost
 of  Rs  28  lakhs  two  buildings  having
 60  flats  are  being  purchased  from
 private  people  for  giving  residential
 accommodation  to  the  P  &  T  staff  in
 Bombay  The  total  number  of  P  &  य
 staff  in  Bombay  1s  27911  and  if  the
 target  of  25  per  cent  satisfaction  so
 far  as  the  provision  of  residential  ac-
 rommodation  to  the  staff  15  to  be
 achieved,  then  there  should  be  7000
 flats  At  present  there  are  only  1971
 flats  and  even  in  this  842  flats  are
 under  construction  I  do  not  approve
 of  the  system  of  purchasing  buildings
 from  the  private  people  for  this  pui-
 pose  It  would  be  better  that  the  Gov-
 ernment  undertake  massive  construc-
 tion  programme  to  achieve  this  aim
 Here  I  would  also  urge  that  the  Urban
 Property  Ceiling  should  be  introduced
 huickly  If  that  is  done,  both  the
 State  and  the  Central  Government
 will  be  able  to  get  the  surplus  private
 hullding  at  moderately  cheap  price
 Anyhow,  I  would  suggest  that  the  idea
 of  purchasing  private  buildings  should
 not  be  encouraged

 Im  these  Supplementary  Demands,
 there  is  the  provision  of  Rs  150  crores
 foy  agricultural  crash  production  pro-
 grammes  When  I  read  this,  I  was
 reminded  of  the  provision  of  Rs  100
 prores  last  year  for  Crash  Employ-
 ment  Programmes  You  know,  Sir,

 boride  on
 has  not  met  with

 jor  portion  of  this
 allocation  remains  unutilised,  The
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 main  reason  for  this  is  that  construc-
 tive  programmes  had  not  heen  formul-
 ated  and  the  moneys  were  not  disburs-
 ed  to  the  State  Governments  at  the
 appropriate  time  1  would  not  like
 that  this  provision  of  Rs  150  crores
 for  agricultural  crash  production  pro-
 grammes  should  meet  with  the  same
 faite  of  crash  employment  programmes
 It  shou'd  be  ensured  that  this  provi-
 sion  1s  allocated  to  the  States  at  the
 appropriate  time  and  that  worthwhile
 and  meaningful  schemes  for  augment-
 ing  agricultural  production  should  be
 drawn  up  quickly  If  the  agricultural
 crash  production  programmes  do  not
 succeed,  then  we  may  have  to  go
 through  an  unprecedented  crisis  10  the
 country  in  view  of  the  drought  and
 famine  conditions  prevailing  im  differ-
 ent  parts  of  the  country  There  should
 be  better  coordination  between  the
 States  and  the  Central  Government
 so  far  as  the  agricultural  crash  pro-
 duction  programmes  are  concerned

 Under  Demand  No  131  a  sum  of
 Rs  689  crores  has  been  provided  for
 the  [AC  It  is  stated  that  a  major
 portion  of  this  provision  will  go  to
 meet  the  increased  wages  and  salaries
 of  120  emp'oyees  If  this  15  the
 position,  I  am  afraid  that  there  1  no
 meaning  an.  thinking  about  taking
 away  four  major  trunk  routes  from
 the  IAC  and  handing  them  over  to
 the  Air  India  A  Committee  has  been
 appointed  10  go  into  the  question  of
 full  utilisation  of  planes  available
 with  Air  India  and  it  is  reported  that
 the  Government  are  awaiting  the  re-
 commendations  of  this  Committee  to
 implement  this  proposal  If  four
 major  trunk  inland  routes  are  given
 to  the  Air  India,  then  the  IAC  will
 incur  more  losses  and  the  Government
 will  have  to  make  increased  provision
 to  meet  this  loss  As  xt  is,  both  the
 IAC  and  the  Air  India  are  incurring
 losses  Aur  India  has  got  more  planes
 than  the  traffic  offering  and  the  TAC
 has  leas  planes  to  cape  with  the  in-
 creasing  traffic  offering  within  the
 country,  Both  are  Central  Govern-
 ment  undertakings  and  if  should  not
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 be  difficult  for  the  Government  to
 bring  about  proper  co-ordination  bet-
 ween  the  I.A.C.  and  the  Air  India
 and  ensure  that  both  the  undertakings
 work  profitably.  I  would  request  the
 Government  to  give  their  serious  con-
 sideratiou  to  this  suggestion.

 Before  I  conclude,  I  would  refer  to
 only  one  point.  The  main  reason  for
 the  prevailing  drought  conditions  in
 many  parts  of  the  country  is  non-
 availability  of  adequate  power  supply.
 I  gm  sorry  to  say  that  no  provision
 has  been  made  in  these  Supplementary
 Demands  for  either  expanding  or  for
 undertaking  approved  power  projects
 in  the  drought  afflicted  and  floods
 ravaged  parts  of  the  country.  If  more
 power  is  not  generated  in  the  quickest
 possible  time,  the  country  is  in  for  a
 severe  crisis,  I  would  appeal  that  ade-
 quate  attention  should  be  paid  by  the
 Government  to  this  probiem  of  ade-
 quate  supply  of  power  throughout  the
 country.

 With  these  words,  I  concluded.

 SHRI  S.  A.  KADER  (Bombay-
 Central-South):  Although  it  is  the
 supplementary  demands  that  are  be-
 fore  the  House,  it  gives  us  an  oppor-
 tunity  to  discuss  various  matters  aris-
 ing  from  that  and  also  bring  to  the
 notice  of  the  Government  if  there  are
 any  serious  lapses  committed  by  the
 departments  under  the  Finance  Minis-
 ter.  An  article  or  some  news  appeared
 in  one  of  the  Bombay  papers  regard-
 ing  some  kind  of  a  transaction  I  would
 not  ca‘l it  misappropriation  which  does
 not  fit  in  with  our  method  of  working.

 It  was  reported  in  Blitz  dated  the
 4th  November,  1972  and  J  do  not  know
 whether  the  Government  has  been
 seized  of  the  matter.  If  not,  I  would
 like  to  put  it  before  Government  for
 their  consideration.  The  custodian  of
 a  bank  retired.  Banks  have  been  na-
 tionalised  and  Finance  Ministry  has
 control  over  them.  After  his  retire-
 nient,  the  Board  of  Directors  met  after
 one  month.  The  first  and  foremost

 hing  is  that  he  is  allowed  four  months
 ‘leave  preparatory  to  retirement.  That
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 may  be  absolutely  legal.  The  resolyu-
 tion  passed  by  the  Board  of  Direcfors
 was  like  this,  He  was  given  away
 the  car  of  the  bank  at  6  paise.  The
 gift  packet  contained  over  30  items.
 They  were  given  away  at  what  is
 called  written  down  value,  i.e.  book
 value.  It  is  an  incredib:e  formula.  Can
 you  imagine  a  retiring  custodian  walk-
 ing  away  with  the  car  he  has  been
 using  for  just  6  paise?,  That  was  the
 written  down  value  of  the  Plymouth
 car  on  June  20,  1972!  He  was  allow-
 ed  to  stay  in  the  bank  house.  It  is
 said  that  he  has  two  houses  in  Delhi.
 But  as  he  could  not  get  possession,  he
 was  allowed  to  stay  in  the  bank  house
 at  the  rate  of  Rs.  400  or  500,  but  the
 bank  will  have  to  pay  not  less  than
 Rs.  3000  or  4000.  This  gentleman  has
 been  allowed  to  stay  for  2  years.  I
 wonder  if  a  chaprasi  or  a  clerk  were
 in  that  position,  the  same  considera-
 tion  wou'd  have  been  shown  to  him
 as  was  shown  to  this  custodian  who
 was  only  receiving  a  meagre  sum  of
 Rs.  4000  or  5000  a  month.  Three  air-
 conditioners  worth  Rs.  10,000  were
 sold  for  Rs,  2,292,  That  may  be
 again  the  back  value,  quite  legal.  The
 bank  did  not  need  it  and  it  was  sold.
 Possibly  the  bank  will  go  in  for  new
 air-conditioners.  Six  carpets  valued  at
 Rs,  12,912.99  were  given  away  for
 Rs.  2602.30.  Almirahs  worth  Rs.  1,835
 were  given  away  for  Rs.  237.34.  Book
 cases  worth  Rs.  755  were  given  away
 for  30  paise.  There  are  many  other
 things  which  I  hope  the  Gov-
 ernment  will  look  into.  The
 question  is,  is  this  story  which  has
 appeared  in  the  press  correct  or  not?
 This  paper  does  bring  out  sensational
 stories,  but  many  a  time  it  is  true.
 This  paper  has  given  details  about  the
 number  of  the  resolution  by  which  af
 these  things  have  been  passed.  So,  it
 is  a  legal  transaction;  nothing  illegal.
 The  custodian  retires  and  the  Board  of
 Directors  passes  this  resolution  There
 must  be  a  Government  nominee  on  me
 Board.  Was  he  a  party  to  this  reso-
 lution?  Because  if  he  was  a  party  tc
 this  resolution,  then  I  think  something
 is  definitely  wrong  somewhere  and  the
 nationalised  banks  are  not  working
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 SHRI  s.  A  KADER] in  the  interests  of  the  people  but,
 possibly,  in  the  interests  of  the  offi-
 eials  and  the  Custodian  himself,

 AN  HON.  MEMBER:  He  must  also
 ‘have  ‘got:  something.

 SHRI  S,  A.  KADER;  Possibly;  we
 do  not  know  that.  I  ‘would  like  to
 pose  the  following  questions  to  the
 Finance  Minister.  Are  they  seized  of
 this  matter?  If  it  is  true,  are  they
 investigating  it  and,  if  so,  what  is  the

 ‘result  of  it?  If  it  is  untrue,  if  it  is
 a  wrong  news,  then  they  should  take
 action  against  the  paper  for  having
 published  such  a  wrong  news  item.
 They  should  not  try  to  hoodwink  us,
 because  this  involves  the  fundamental
 ‘question  whether  our  nationalised
 agencies  are  working  in  the  right  direc-
 tion.  If  they  are  not  working  in  the
 right  direction,  where  are  we  going?
 All  the  public  enterprises,  or  at  least
 most  of  them,  are  running  at  a_  loss.
 Day  before  yesterday  we  discussed  the
 rags  scandal  on  the  floor  of  the  House.
 Today  J  have  read  out  from  the  paper
 another  instance.  This  is  a  malprac~-
 tice  which  has  ‘been  perpetrated  by  the
 resolutian  of  the  Board  of  Directors
 af  the  Punjab  National  Bank.

 I  would,  therefore,  say  that  it  is
 time  to  sit  up  and  look  at  the  things
 that  are  going  round,  With  the  rags
 scandal  on  the  one  side,  this  on  the
 other  side  if  it  is  proved  true,  and
 with  many  other  things  which  are
 going  on.  everywhere,  is  it  not  time  to

 Yook  at  the  administration  and  decide
 for  oursélves  who  is  ruling  this  coun-..
 try?  Is  Parliament.  ruling  this  Coun-
 ‘fy  .or  the  administration  is  ruling  this
 countty?’  This:is  a  very  fundamental
 question  that  we  will  have-to  decide,  If
 Parliament 45  not  running  this  couritry
 it  4g  तार  that  ‘Parliament:  should  ‘see
 that  the.  ‘sdiiministration  is  brought’
 gompletély  «under.  the  ‘control’  of  Par-
 ‘liement:  -Otherwise,  we  ‘have  no  right  -

 “to  be  the  regiredentatives  of  the-pedple
 swe  ‘atin:  ‘be  be.  Tteigcthe  zovereign:.”:
 “slate  of  the  people,  ‘the  vote  of  the:
 _ petpile,:  the  ‘sovereignty  of  the.  people ms

 tbat  “net  reflect!  ta  ‘every’:  -adeninistra-
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 ‘tive  -aetion  of  thé  government  instead
 of  the’  officialg  ruling  this  country  and

 the  sovereignty:  ‘vesting.  ‘just  amongst
 ourselves  and:  our  ‘abusing.  .or  ‘pulling

 up  the  Mirtisters  while’  those  who  are
 ‘responsible sit  quiet  in  the  easy  chair
 and  enjoy our  cirtus  without.  paying
 any  entertainment  fees.  This  is  the
 submissitn  which I  would  like  to  place

 before  the  Finance  Minister,

 SHRI  VIRENDBA  AGARWAL
 (Moradabad):  Mr..  Chairman,.my  col-
 leagues  on  this  side  have  streamlined
 the  scandalous  and  corrupt  practices
 ‘that  are  being  pursued  by  the  various
 Ministries  when  they  spoke  on  the
 supplementary  demands,  while  our
 Congress  friends  have  largely  focussed
 their  attention  on  local  problems  or
 individual  cases.  While  speaking  on
 the  supplementary  demands  for  an
 additional  expenditure  of  Rs.  309.77
 crores,  which  are  being  discussed  now,
 I  would  like  to  present  the  impact
 of  the  additional  expenditure  on  the
 economy  and,  secondly,  whether  it
 would  really  serve  the  national  objec-
 tives.

 What  are  the  national  objectives?
 They  are  growth,  stability  and  social
 justice,  But  what  we  see  them  result
 in?  At  the  moment,  while  we  talk
 in  terrns  of  growth,  it  actually  results
 in  economic  stagnation,  While  we
 talk  of  stability,  it  actually  results  in
 spiralling  prices.  While  we  talk  of
 social  justice,  we  ‘find  large  un-
 employment  in  our  ‘country.  This  is
 really  the  picture  ‘befote  us,

 The  national  leadership  is  very  fond
 of  talking  in  terms-of  ideology,  policies

 ‘and  -priviciples.,  But.  when  -we  see.  in
 ‘terms  of  results;  we  find  that  at  the
 moment  the  present  government  shave
 got:  no  ideology  whatsoever,  no  .policy
 and  no'principles:  They  have  got.only

 ‘One  ‘ideology  and:  that’.  is.  f9.:  retain
 ‘power  ate  amy  cost,

 "The  prevent:  lenderehip  is ines.  for
 ‘blowing  hot  and  cold'at  the.  same  dime.
 ‘She  Prime:  Minister  dust  के  Ute  while
 gO:  had.  clalmed .  Shae:  etre  83
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 turned  the  corner  and  prefers  to  be
 misguided  by  the  World  Bank  reports.
 Then,  all  of  a  sudden,  she  realised  that
 the  situation  is  not  that  good  and  that
 it  is  going  to  be  extremely  difficult.

 Similarly,  the  Finance  Minister  has
 always  been  found  in  search  of  some
 alibies.  Sometimes  he  talks  in  terms
 of  weather;  sometimes  he  talks  about
 refugee  influx  or  Indo-Pak  war  of
 197  Be  has  obviously  shown  a
 great  deal  of  comp:acency  while  handl-
 ing  the  economic  situation  in  the
 country  though,  I  know,  he  has  re-
 peatedly  denied  that  the  Government
 sufferegd  from  asenseof  complacency.
 Then,  all  of  a  sudden,  he  started  sec-
 ing  the  signs  of  recovery  and  said  that
 the  Government  has  taken  a  series  of
 measures  ior  economic  recovery.  But
 we  find,  im  this  House,  while  reply-
 ing  to  the  debate  on  rise  in  prices,
 that  he  spoke  of  a  deepening  economic
 erisis  and  he  laid  emphasis  on  the
 need  for  importing  foodgrains  to  the
 extent  of  1.5  million  tonnes,
 i

 These  contradictory  statements  which
 are  beinu  made  by  the  national  Jeader-
 ship  in  this  country  do  give  an  im-
 pression  to  the  common  man  that  the
 national  leadership  refuses  to  learn
 from  the  past  experiences.  At  the
 moment,  it  is  true,  there  is  a  whisper-
 ing  campaign  going  on  that  Mr.
 Chavan  has  failed  as  the  Finance
 Minister  and  that  he  is  wholly  incap-
 able  to  deal  with  the  critical  situation
 prevailing  in  the  country.  I  will  say,
 it  is  not  only  the  Finance  Minister  but
 the  entire  Government  that  has  failed.

 The  economic  policies  of  the  Gov-
 ernment  have  failed  to  deliver  the
 goods  and  the  common  man  today  feels
 that  the  Government  hag  got  an  image
 of  helplessness  amd  that  they  cannot
 really  deliver  the  goods.  The  common
 man  has  begin  wondering  as  to  what
 is  to  be  done  at  the  moment.  The
 commen  man  18  greatly  disappointed.
 The  myth  has  been  exploded;  the  Gov-
 ernment  leaders  have  been  exposed.

 1972-73
 7  the  economic  policies  are  not  radic-
 ally  amended  today,  I  can  tell  you  that
 the  national  objective,  that  is,  the
 price  stability,  will  never  98  achieved
 and  that  the  prices,  with  theye  Suppie-
 mentary  Demands,  will  rise  at  least
 by  10  per  cent  within  a  period  of  six
 months,  by  middle  of  1973.  This  is
 what  I  predict.  Let  the  Government
 note  that  the  promises  and  hopes  that
 were  expressed  from  time  1  time  will
 all  go  in  vain.

 I  know,  at  the  time  of  the  Budget,
 the  Finance  Minister  told  us  that  addi-
 tional  Central  excise  will  not  increase
 the  prices.  But  we  know  that  it  has
 resulied  in  11  per  cent  price  rise
 during  the  last  six  or  seven  months,
 This  is  the  situation  prevailing  in  the
 country.  Therefore,  these  Supple-
 mentary  Demands  cannot  be  supported
 unless  and  until  the  Government  really
 gives  an  assurance  that  it  will  actually
 not  lead  to  additional  deficit  financing.

 At  the  time  of  the  Budget,  the
 Finance  Minister  had  budgeted  for
 Rs.  252  crores  as  deficit  financing  for
 the  current  year.  But  we  ure  now
 told  that  it  has  already  gone  beyond
 Rs.  450  crores.  I  feel  that  the  Gov-
 ernment  has  really  muddled  with  the
 whole  concept  of  deficit  financing
 What  is  deficit  financing  exactly?
 Does  it  not  include  net  bank  credit?
 This  is  &  question  I  ask  the  Govern-
 ment  because  I  know  the  Reserve
 Bank’s  definition  that  the  net  bank
 eredit  is  included  in  the  definition  of
 deficit  financing.  If  you  see  the  net
 bank  credit  figures,  they  were  Rs.  1,288
 crores  for  12  months  ending  October,
 1972  as  against  Rs.  995  crores  during
 the  preceding  12  months.  These  net
 bank  creditg  should  necessarily  give
 an  impression  or  an  idea  of  exactly  as
 to  what  effect  the  deficit  financing
 has  got.

 Last  year  we  were  told  that  déficit
 financing  had  gone  only  to  the  extent
 of  Rs.  710  crores.  But,  in  actual
 practice,  it  has  gone  beyond  Rs,  1,100
 crores  and  the  money  supply  expand-



 Suppl.  Demands
 for

 [Shri  Virendra  Agarwal]
 ed  during  the  12  months  ending  Octo-
 ber  1971  by  Ra.  745  crores  and  during
 the  next  12  months  the  money  supply
 expanded  by  Rs.  825  crores.  The
 massive  deficit  of  the  government  sec-
 tor  during  the  latest  12  months  has
 been  of  the  order  of  Rs.  1,300  crores.
 You  can  very  well  visualise  the  impact
 of  deficit  financing  on  prices.  We  are
 told  by  the  Government  that  the  direct
 tax  collection  figures  have  crossed
 Rs.  1,000  crores  mark  and  we  have
 also  been  told  by  the  Government
 that  the  government  loans  have  gone
 up  from  Rs.  215  crores  to  Rs,  423
 crores.  The  Bangladesh  refugee  fund
 is  still  going  on.  With  all  these  col-
 lections,  the  deficit  financing  today
 hag  gone  beyond  Rs.  1,300  crores
 during  the  last  12  months,  That  is
 why  I  say  that  the  fiscal  policy  is  the
 main  culprit  for  the  present  economic
 stagnation  prevailing  in  the  country,
 and  so  long  as  the  economic  policies
 and  the  fiscal  policies  are  not  tuned  to
 the  needs,  I  am  afraid,  the  economy
 can  never  recover,  whatever  efforts  we
 may  make  on  different  fronts.

 It  has  been  suggested  several  times
 that,  if  we  really  want  the  economy
 to  improve,  we  must  take  bold
 measures.  The  Finance  Minister  should
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 spell  out  these  bold  measures
 to  reduce  the  money  supply  in
 the  market  Whenever  any
 suggestion  is  made  to  the  Go
 vernment  we  know  how  indiffierent  the
 Government  is  to  it.  We  have  suggest-
 ed  that  at  least  for  a  period  of  one
 year  there  should  be  no  deficit  financ-
 ing  whatsoever,  deficit  financing  should
 be  reduced  to  zero.......

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K,  R.  GANESH):  Not  possible.

 SHRI  VIRENDRA  AGARWAL:
 Secondly,  we  have  suggested  that
 there  should  be  a  reduction  in  excise
 duties  on  all  essential  items  of  con-
 sumption.  Thirdly,  we  have  suggest-
 ed@  that  incentiveg  should  be  given  for
 accelerating  the  growth  of  production
 in’  the  fields  of  both  agriculture  and
 industry,  We  have  also  suggested
 that  stern  measures  be  taken  to  curb
 black  money  in  the  cour‘ry,  and  we
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 must  do  something  to  improve  the
 faulty  distribution  system.  Finally
 we  have  said  that  unproductive  and
 non-Plan  expenditure  be  cut  down  at
 least  by  ten  per  cent.  These  are  the
 suggestions  that  we  have  made.  I
 know  that  the  Finance  Ministry  has
 recently  suggested  that  a  five  per  cent
 cut  in  non-Plan  expenditure  will  be
 made.  I  am  not  satisfied  with  these
 figures  ‘because  J]  know,  on  an  earlier
 occasion  when  the  Finance  Minister
 made  similar  promises,  they  have  all
 gone  wrong.  We  would  like  to  know
 exactly  what  amount  of  expenditure
 has  been  reduced  in  the  non-Plan  or
 unproductive  expenditure.  In  any
 case,  we  want  the  Government  to
 present  some  sort  of  a  White  Paper
 ta  the  House,  so  that  the  nation  ig  con-
 vinced  that  the  Government  really
 means  business  so  far  98  the  question
 of  cutting  unproductive  and  non-Plan
 expenditure  13  concerned.  This  is  the
 only  way  for  curbing  inflationary
 pressures;  the  deficit  can  be  cut  only
 in  this  way.  Either  the  Government
 expenditure  should  be  slashed  in  a
 big  way  or  non-inflationary  finance
 should  be  found  to  finance  the  gap
 between  the  government  revenue  and
 government  expenditure.  If  this  is
 not  achieved,  Iam  afraid,  the  present
 economic  policies  will  never  deliver
 the  goods  and  the  present  mood  of
 the  nation—disappointment  and
 annoyance—may  turn  into  nation-
 wide  violence.  The  economic  policies
 need  to  be  given  a  fresh  ook  and  need
 to  be  changed  to  meet  the  needs  of
 the  people.  If  the  Government  18
 really  determined  to  meet  the  aspira-
 tions  which  they  have  aroused,  then
 they  should  do  sométhing,  and  some-
 thing  radical,  at  the  early  stage.  The
 whole  democratic  process  is  in  danger
 today.  If  the  common  man  10828  his
 faith  and  confidence  in  the  entire
 government  and  its  economic  policies,
 IJ  am  sure  even  the  democratic
 functioning  may  get  jeopardised.  The
 Government  today  is  responsible  for
 holding  the  price  line;  the  earlier  it
 does  that,  the  better  it  is;  otherwise,
 all  these  polifical  commitments  will
 have  little  meaning  and  the  country
 will  go  to  the  dogs.
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 आओ  कष्  द: ज  पाडे  (खली ला बाद)  :

 सभापति  महोदय,  मैं  इन  अनुपूरक  मांगों

 का  समर्थन  करता  हूं  और  इसके  साथ  साथ

 मैं  वित्त  मंत्री  जी कामयाब देश  के  उन  अंचलों  की

 ओर  खींचना  चाहता  हूं,  जो  आज  तक  उपेक्षित

 रहे  हैं  घौर  जिनकी  कभी  पूछ  नहीं  हुई  है

 वे  क्षेत्र  हैं;  जहां  गरीब  बसता  है;  देश का

 मजदूर  बसता  है  और  वह  बसता  है.  जो

 सरकार  अनीता  और  बिगाड़ता  है।  सरकार

 और  वित्त  मंत्री  जी  को  उनकी  ओर  ध्यान
 देना  आवश्यक  है  1

 जब  मैं  अपने  संसदीय  क्षेत्र  और  उत्तर

 आदेश  के  पूर्वी  अंचल  की  ओर  जाता  हूं  तो

 मालूम  होता  है  कि  स्वतंत्रता  के  पच्चीस

 वर्षों  में  हमारे  यहां  कुछ  भी  नहों  हुआ  है  ।

 वहां  एक  भी  सड़क  नहीं  बनी  है  और  एक

 भी  औद्योगिक  संस्थान  नहीं  खोला  गया  है  1

 वहां  सिर्फ  चार  पूरानी  और  टूटी-फूटी  गन्ना

 मिलें  बरकरार  हैं।  मैंने  माननीय  उद्योग  मंत्री से

 यह  मांग  की  थी  कि  इसी  सदन  के  द्वारा  जों

 पटेल  आयोग  बिठाया  गया  था.  उसकी  सिफ़ारिशों

 तको  स्वीकार  किया  जाये  और  उत्तर  प्रदेश

 के  धन  पिछड़े  क्षेत्रों  का  विकास  किया  जाये  |

 लेकिन  आज  तक  कुछ  नहीं  हुआ  है

 आज  के  जमाने  में  अगर  वित्त  मंत्री

 जनता  की  समस्याओं की  ओर  ध्यान  नहीं

 हेंगे,  तो  बहुत  बड़ी  गड़बड़ी  हो  सकती  है

 आदत  एक  कविन  देश  हैं,  लेकिन  यहां

 हमेशा  सिधाई  के  साधन  उपलब्ध  नहीं

 होते  हैं।  हर  बरस  सूखे की  आशंका  रहती  है।

 “इस  बरसे  सूखे  के  कारण  धान  की  फ़सल  नहीं

 रहै  नस्ती  जिले में  तीन  तहसीलों  में

 tg  ी  दाना  धाने  का  नहीं  हुआ  है  और
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 वहां  भुखमरी  पड़  गई  हैं  प्रभी  तक  यहां

 कोई  राहत-किये शुरू  नहीं  हुआ  है  ।  मैं
 चाहता  ह  कि  वित्त  मंत्री  महोदय  बस्ती

 जिले  और  उन  क्षेत्रों की  तरफ़  ध्यान  दें;  जहां

 सूखा  पड़ा  है।

 आज  उत्तर  प्रदेश  में  अंजनी  की  बहुत
 बड़ी  कमी  हो  गई  है  1  इस  का  एकमात्र  कारण

 यह  है  कि  उसके  पास  पैसा  नहीं  है,  जिससे  बिजली

 के  नये  नये  कारखाने  लगाये  आ  सकें  ।  मैं

 देखता  हूं  कि  देश  में  सदियों  से  जो  बड़ा  आदमी

 रहा  है  वह  आज  भी  बड़ा  बनता  जा  रहा  है

 और  जो ग़रीब रहा  है,  वह  और  ग़रीब  होता

 जारहा है।  लेकिन  आज  वह  ज़माना  आ  गया
 है  जब  ग़रीओं  की  ओर  ध्यान  देना  पड़ेगा,
 क्योंकि  ग़रीब  यह  बर्दास्त  करने  के  लिए
 तैयार  नहीं  है  कि  वे  ग़रीब  बने  रहें  और  अमीर

 अधिक  अमीर  होते  जायें  ।

 आज  जो  मैंड  सीलिंग  आ  रही  2,
 उसमें  किस  को  ज़मीन  निकल  रही  है?

 कुत्ते  और  बिजली  के  नाम  जमीन  करा  दी

 गई  है।  मेरे  जिने  में  सिर्फ़  औरी  चार  आदमियों

 की  ज़मीन  निकल रडी  है  ।  और  वह  भी

 कहां  निकल  रही  है--अपने  रिश्तेदारों,

 अपने  हलवाहे  और  चरवाहे  के  नाम  कराई

 जा रही  है।  जब  तक  वित्त  मंत्री  विशेष  ध्यान

 नहीं  देंगे  तब  तक  ग़रीओं  को  कोई  राहत

 नहीं  मिलने  वानी  है  1

 बैकों  का  राष्ट्रीकरण  किया  गया,

 बहुत  ही  ठीक  किया  गया  ।  होना  चाहिये

 था,  हुआ  1  लेकिन  उस  राष्ट्रीकरण  से

 क्या  लाम  हुआ?  अभी,  जो  हमारे  मित्र  बोले  हैं

 उन्होंने  ब्लिट्ज  का  उदाहरण  दिया  -डांस-
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 रेक्टर  महोदय  ने  6  नये  पैसे  मे  कार  खरीद

 ली,  यह  तो  एक  घटना  है  ।  मैं  चाहता  हू
 माननीय स्त्री  जी  गरीब  अवली की  ओर

 चलें  गरीबो  की  ओर  निगाह  डाले  नही  तो

 अब  जमाना  बहुत  खराब  आ  रहा  है।  वेवल

 आश्वासन से  काम  चलने  वाला  नही  है।  जनता

 चाहती है  उसकी  रारी बी  दूर  की  जाये  1  केवल
 थोथे  आम  से  कोई  काम  नहीं  होगा  ।

 मै  एक  निवेदन  अपने  गरीब  जिने के

 लिए  करदा,  बत  है  बिड”रधाट  वा  पुल

 जो  बस्ती,  फैजाबाद  आदमी  जितना

 को  जोडने  वाला  है।  अगर  बह  पुल  बन  जायेगा

 इस  कश  प्रोगाम  से  तो  उस  क्षेत्र  के  निए
 बड़ा  काम  हो  जागेगा  ।  मैं  मानकीय  मस्ती

 जी  को  धन्यवाद  देता  ह  कि  कुछ  धनराशि

 उन्होने  दी  है  किसानो  और  मजदूरी  के  लिए

 इस  श  प्रोगाम  मे  लेकिन  मै  चाउ गा  कि

 ण  प्रोग्राम  की  जिम्मेदारी  वेवल  अफसर-

 शाही  के  ऊर  न  बौंगो  जाये  और  लोगो

 मे  भी  इसकी  जिम्मेदारी  बाटी  जाये ।

 इस  देश  मे  स्वत तता  के  आद  अगर  [फोर्ड

 आगे  बढ़ा  है  तो  वह  है  आफिसर  ।  अफसरो

 के  कहने  पर  स्त्री  लोग  कलम  उठाते  है  और

 ओ  रिपोर्टे  आती  है  उमी  पर  दस्तखत  होकर

 ची  जाता  है।  किस  सीज  पर  दस्तखत  कर

 रे  है  मालम  नहीं  ।

 माननीय  कर्ष  मंत्री  जी  अँडे  हुए  है,

 मैं  एक  निवेदन  कर  द  कि  जो  देश  का  गन्ना

 उत् मदक  है  उसने  कोई  बड़न  बढा  पा।  नहीं

 किया  है  उसने  इम  देश को  भागे  अड़ाने

 मे  सहयोग  दिया  है  ।  यहां  से  ग्न  का  मूल्य
 ४  रुपये  निर्धारित किया  जा  रहा  है  ।  सारे

 मुख्य  मनी  परेशान हैं  कि  करें  क्या
 ?  मैंने
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 उत्तर  प्रदेश  को  देखा  तो  हमारे  उत्तर  प्रदेश
 को  नौन  अमनो  मे  आंट  दिया  गया  है  ।

 हमारे  सामने  अभी  आध्  प्रदेश  का  उदाहरण

 है  ।  मैं  वह  उदाहरण  उत्तर  प्रदेश  मे  नही  ले

 जाना  चाहता  |  उत्तरप्रदेश की  रुकता  बरकरार

 रहनी  चाहिए  लेकिन  अगर  माननीय  ऋषि  पत्नी

 जी  तीन  भागो  मे  तीन  मूल्य  बाट  देगे  उत्तर
 ब्रेश के श्रन्दर तो के  अन्दर  तो  उत्तरप्रदेश म  भी  यह  आग

 सुलग  मनी  है।  मै  निवेदन  करना  चाहता  ह
 जो  गन्ने  वा  मध्य है  चीनी  के  मूल्य  से  गन्ने  के
 मृत्य का  काई  मतलब  नही है  85  नये  पैसे

 मे  मो लै मिस  खरीदा  जाता है  और  15  रुपया

 क्वीन  म  बाजार  मे  बेचा  जाता  है  ।  खोई
 वा  दाम  ढाई  *पए  क्वीन  है  ।  ता  इससे

 गन्ने  के  मुख्य  पर  असर  नहीं  पडने  वाला  है  1

 बड़ा  बड़ा  होता  आ  रहा  है,  गरीब  गरीब  होता
 जा  रहा  है  इस  पर  विशेष  ध्यान  आपको

 देना  होगा।  गरीब,  मजदूरो  को  ओर  जब  तक
 ध्यान  नहीं  दिया  जायेगा  नब  तक  देश  का

 कल्याण  हाने  बाला  नही  है  ।  मैं  चाहता  हू
 गाव  गात  मे  ट्रेन  लगाये  जाये और  उन
 क्षेत्रो  मे  जरूर  लगाए  जायें  जहां पर पर  सिंचाई

 के  साधनों  की  बहुत  कमी  है  ।  उसका  आप

 अगर  उदाहरण  देखें  तो  उसर  प्रदेश  का  अस्ति
 जिला  है  गोरखपुर  देवरिया,  आज्षमगढ,

 बाल या,  जौनपुर  गाजीपुर  ये  जिसे  है।
 बड़ा  के  लिए  गु  पढने  आयोग  बंडा  था  जिसके

 बारे  मे  चान्दिगा  आबू  से  बताया  t  कहा  के

 सवालो  प्र  विचार  हुआ  लेकिन  सीटें

 एक  कारखाना  अभी  स्टीन  का  गया  है

 अलिया  मे,  लगेगा  कि  नही  लगेगा  इसपर  अभी

 आशंका  ही  रही  है  जनता  मे  1  तो  मैं  थाहता

 है  कि  ो  भी  गौतम  के  अन्दर  धनराशि  आप
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 वितरित  करे  उसको  गरीबो  तक  पहचाने

 हनी  कपा करे  ।  जब  तक  वह  गरीब  लक  निजी
 आयेगी  तव  तके  जैसे  यश  राष्ट्रीय कत  बका

 आ  उदाहरण  अभी  हमारे  पत्र  अगला  न  दिया

 है  बही  होगा  रहेगा  और  वन  सागर  हाता

 जॉ रटा  है ।

 मेरा ओ  क्षेत्र  है  उधर  प्रदेश  के  पूर्वी
 अचल  का बस्ती  जीना  बहा  जुलाहे  अधिक

 बसते  है  ।  जलालो  को  चाहिए  अपने  छाटे

 छोटे  करो  को  बता  के  लिए  कुछ  पैसो  की
 मद दर लेकिन जब  वह  बैकी  मे  जाने  है  तो  उनकों
 चाहती  जमानतदार/जमानतदार  भी  अगर

 गया.  अभी  स्किल  स  किसी  को  वह  गरीब

 खोज  करके  ले  गया  वि  आबू  चलिए  ता

 उसके बाद  भी  दो  दो  तीन  तीन  महीने  नक

 उनका  जाइए  मे  लगना  पड  रहा  है  ।  मै  वित
 नबी  जी  से  निवेदन  करुगा  कि  जरा  उन

 गरीबो  की  ओर  ध्यान  ने  जानिये।  एक  निवेदन

 भर  कश् गा  उन  जुलाहों  .  लिए  जो  हमारे

 पूर्व  उत्तर  प्रदेश  की  रीढ  है,  बार  करार  मं

 आग्रह  करना  चाहता  ह  कि  जहा  एक  यार्न

 की  मिन  लगवा  दीजिए  जिसमे  उनको  मूत

 मिलता  रहे  और  बे  अपना  उद्योग  अलाते  रहे।

 यही  निवेदन  है,  यही  प्रार्थना है  और  आपके

 माध्यम  मे  फ़िर  निवेदन  करता  हे  कि  गरीबों

 की  तरफ  ध्यान  दीजिए

 ओ  अवश्य  घान  (शहडोल)  कृषि

 उत्मादलडेतु  आज  विश्व  के  समस्त  वेशों मे
 भारत  विकास  के  एक  नाजुक  दौर  मे  गुजर
 रहा  है।  धिक  आपत्ति  के  कारण

 खत्म वन मे  होने
 आली  आरी  हानि  एव

 2522  “S13,
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 जन  जीवन  मे  आर  बार  पाने कली  अन्नुश्री-
 धाओ  को  सहन  नहीं  कर  सकता  है  ।

 यह  झतृभव  करते  हुए  कि  यह  समस्य!
 कितनी  कठिन  है  माननीय  सदस्य  ने  श्रमिक
 अशान्ति  के  कारणो  पर  प्रकाश  डाला  है।
 इसका  आशिक  राजनीतिक  क्राइम  है  कि
 भारतीय  ट्रेड  सुनिये  सहा के  राजनीतिक

 दनो की  बाहुओ  के  समान  है,  अतः  भारत
 की  मुनीलाल  ने  अमिका  के  प्रति

 नदीय  और  राज्य  सरकारो  की

 महा नर भूत  का  बहन  अधिक  नाभ

 उठाया  है  ।  ऐसे  अम  दिना  की

 सख्या  1971  मे  पचास  लाख  रही 1
 बिजली  पानी  आर  छोटी  छोटी  सिचाई

 की  व्यवस्था  गाव  मे  चाहिए  जो  छाट  छोटे
 किसानो के  लिए  उपमा गी हो  सक्ती  है  ।

 टैक्टर  हार्वस्टिर  इशर  तथा  छिडकाव की
 मीना के  उपभोग  को  सीमित  नही

 किया  जाना  चाहिए  छोटे  किसान  चग

 तभी  खेतीहर  मजदूरो  को  उपलब्ध  होने

 आली  मसुविधाओ  म  लचीलापन तथा  बिस्तार

 लान ेकी  आवश्यकता है।  सिचाई  सुविधाओं
 में  अधिक से  अधिक  विस्तार  किग्रा  जाए
 नदियों  द्वारा  उपलब्ध  सन्नाई  योजना

 के  लिए  पाच  दस  किलोमीटर  के  अन्तर

 पर  बिजली के  पचास  हाले  पावर  के  स्टेशन

 लगाए जाए  ।  जहा  नदिया  नही हो  वहा

 छोटे  छोटे  बाघों  और  मानो को  आध  कर
 पानी  रोकने  की  व्यवस्था  की  जाए  ।

 बडी  सिचाई  योजना  जैसे  वा जमा गर

 योजना  जा  इस  दल  के  लिए  तभी  उम  इलके
 के  सिए  बहुत  उपयोगी  होगी  ,  मूरी  की  आनी

 चाहिए  ।  भारत के  जो  सूलागम्त  क्षेत्र  ह
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 वहां  हर  जिले  में  पास  पच्चीस  ट्यूबवैल्ज

 की  व्यवस्था  करनी  चाहिए  7  खाद्  और

 कृषि  मंत्रालय,  सामुदायिक  विकास  तथा

 सहकारिता  मंत्रालय  क़षि  विभाग  के  विशेष

 कार्यक्रमों  भें  सहायक  बने  ।  औद्योगिक

 विकास  को  किस  प्रकार  शीघ्रतापूर्वक
 सम्पन्न  किया  जा  सकता  है  इस  ओर  ध्यान
 देना  चाहिए t  विनय  सहायता,  ऋण

 सुविधायें और  कच्चा  माल  तथा  आजार

 की  सुविधा  जिस  में  कोटि  नियंत्रण  भी

 शामिल  हैं  उपलब्ध  की  जानी  हिए  ।

 कच्चे  माल  की  कमी;  कोयले  की  कमी  और  रेल  के

 डिब्बों की  कमी को  द्र  क्या  जाए।  बिजली

 की  कमी  जहां  है  उसकी  पूति  की  जाए  1

 सदस्यों  ने  अनुपूरक  बजट  के  सम्बन्ध

 में  विशेष  चर्चाएं  की  हैं। मैं  अपने  क्षेत्र

 की  थोड़ी सी  चर्चा  करना  चाहता हूं  जों
 अनुसूचित  और  जन  जाति  की  क्षेत्र  है।

 मध्य  प्रदेश  के  उस  क्षेत्र  में  सूखा  पड़ा  हुआ

 है।  बहांजो  ऋण  या  तकावी  लोगों  ने
 ली है या  बैंकों  संजो  कर्जे  लिया  है  उसे

 माफ  किया जाए  '  जो  उनकी  कुरकी  इत्यादि

 हुई  हैं  बह  बाहिस  कराई  आए  ।  श्रमिकों

 में  जोअर्शान्ति  है  उसे  दूर  किया जाए  1
 -8.33प्रतिशत  बोनस  को  लेकर  सारे  देश

 में  अभिक  अशान्ति  फैली है  q  वह  उन्हें
 दिया.  जाए।  अंत  में  मैं  एक  निवेदन  करूगा

 कि  हमारे  यहां  की  बाणसागर  योजना  है
 जो  सरस  क्षेत्र  के  लिए  तथा  सारे  देश  के  लिए

 वन  सिद्ध  होगी,  उस  योजना  को

 NOVEMBER  28; 1972"  +  Granta’  (Generil),  349
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 “THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI
 MAHISHD:  Shri.  Jyotirmoy  Bosu,
 while  speaking  on  the  supplementary
 demands,  referred  to  the  working  of
 the  Indian  Airlines.  In  spite  of  the
 tight  position  of  the  fleet,  TA  has  been
 uperating  and  extending  its  service  in
 the  last  few  years  to  far-off  corners
 also.  In  the  last  five  years,  the  ser-
 vices  have  been  extended  and  there  is
 also  some  improvement  in  the  ser-
 vices.

 Bosu  said  that  there  was
 imbalance  in  development  in  the
 eastern  region.  I  do  not  know  what
 exactly  he  meant  9४  that,  whether  14
 has  not  been  able  to  cater  to  the
 eastern  region  in  the  field  of  aviation
 or  he  was  referring  to  development
 in  other  aspects.  In  the  eastern
 region,  not  only  in  those  places  where
 other  modes  of  transport  are  not
 available,  but  also  where  other  modes
 of  transport  are  available,  IA  has
 extended  its  services—in  Khowai,
 Kailashahar,  Kamalpur  and  the  hop-
 ping  service  in  Agartala,  Lilabare
 and  Mohanbari.  In  Agartala  the  air
 field  is  being  extended,  the  runway  is
 being  strengthened  and  lengthened
 also  for  facilitating  787  service.  Also
 the  787  is  touching  Gauhati.  16.38
 proposing  to  touch  all  the  State  capi-
 tals  within  a  short  period  with  the
 Boeing  737  service.  Therefore,  it  is
 not  correct  to  say  that  the  eastern
 region  has  not  been  developed.

 Shri

 If  there  is  a  rise  of  100  per  cent.  in
 the  air  fare  in  parts  other  than  the
 eastern  region  in  the  country,  there
 is  hardly  a  rise  of  50  per  cent  of  that
 in  the  eastern  reno,

 Looking  to  the  modes  ot  ‘transport
 available,  looking  also  to:  the  facilities
 that  should  be  extended  to  backward
 areas,  these  facilities  are  being  ex-
 tended.  In  Berapani  -in  “Meghalaya

 and  also  in  Aijal  in.  Mizoram, .  the  gir-
 ports.  will  be  commissionell  in‘  ‘the  first.
 half  of  1973.  Therefore,  we  gan  say



 341  Suppl.  Demands  AGRAHAYANA  2,  1894  (SAKA)  Grants  (General)  342
 for

 that  the  eastern
 catered  to.

 region  is  being

 Then  he  said  that  the  Calcutta  Air-
 port  is  being  neglected.  Calcutta  air-
 port  is  an  international  airport.  This
 complaint  is  gften  made  by  many  of
 the  members  from  West  Bengal.  I
 do  not  know  why  they  say  this,  More
 than  Rs.  3  crores  have  been  spent  on
 the  construction  of  the  terminal  build-
 ing  and  also  other  facilities,  naviga-
 tional  aids  and  a  number  of  other
 things  including  staff  quarters;  the
 domestic  termina]  building  has  also
 been  improved.  More  than  100  sche-
 duled  internationa]  flights  take  off
 every  week  from  Calcutta  Airport.
 From  1967  onwards  we  find  there  15  a
 shght  improvement  कि  the  _  traffic
 position  also.  We  hope  more  and
 more  improvement  will  be  seen  in  due
 course  in  the  Calcutta  region  also.  No
 efforts  are  spared  on  behalf  of  IA
 and  the  International  Airport  Autho-
 rity  which  has  taken  over  from  the
 Dept.  of  Civil  Aviation  to  provide  all
 facilities  and  to  bring  about  increase
 of  air  traffic  in  the  eastern  region.

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Why  only  Calcutta?
 Why  not  Bhagalpur  also  in  the
 eastern  region?

 DR.  SAROJINI  MAHISHI:  I  am
 speaking  about  the  whole  of  the
 eastern  region.  With  Calcutta  as  the
 centre,  the  air  services  are  being  ex-
 tended  #  other  areas.

 Then  he  said  that  one  Shri  Kothari
 bas  not  paid  his  arrears  at  Dum  Dum
 since  ten  years.  This  is  wrong.
 Arrears  are  due  only  from  ist  Jan-
 uary  1972.  It  is  to  the  tune  of
 Ra.  9  lakhs  and  it  is  being  recovered
 from  him.  So  it  is  not  correct  to  say
 that  arrears  are  pending  since  ten
 yeara,

 He  referred  to  the  82nd  report  of
 the  PAC  which  says  that  the  imported
 radars  were  not  installed  at  the  right
 time  on  account  of  delay  and  they
 could  not  be  used  properly.  It  is  a
 navigation  of  service  to  be  put  up  by
 the  Department  of  Civil  Aviation.  For

 1972-73
 the  installation  of  precise  and  saur-
 veillance  radars  which  were  imported
 the  State  Governments  are  required  to
 give  land  and  the  CPWD  has  to  build
 the  whole  thing.  As  a  result  there
 was  delay.  I  am  not  defending  the
 delay  in  the  installation.
 should  be  installed  as  early  as  possi-
 ble.  But  there  are  other  navigational
 aid,  such  as  VOR  and  ADF  200  and
 others.  Yet  it  ig  necessary  that  all
 the  internationa)  airports  should  be
 equipped  with  precision  radars  and
 surveillance  radars.  I  do  hope  that
 the  department  has  taken  steps  to
 instal  the  radars....(Interruptions).

 PROF.  S.  1.  SAKSUNA  (Mahara)-
 ganj)  What  about  Gorakhpur?

 DR.  SAROJINI  MAHISHI:
 Jyotirmoy  Bosu  referred  to  the  case
 of  Mr.  Kozarek  and  asked  why  50
 spraying  machines  were  purchased
 from  him  The  case  of  Kozarek  was
 referred  to  CBI  and  is  pending  in  the
 High  Court.  I  am  not  going  to  make
 any  remarks  about  that  particular
 case.  The  spray  engines  were  pur-
 chased  by  the  Ministry  of  Agriculture
 DC—~10s  are  oneof  the  planes  in  the
 list;  it  does  not  mean  that  it  is  being
 purchased.

 SHRI  RIIOGENDRA  JHA:  Does  it
 mean  that  when  a  person  is  being
 prosecuted  by  one  Ministry  for  some
 criminal  action,  another  Ministry  can
 deal  with  him?

 DR.  SAROJINI  MAHISHI:  He  refer-
 red  to  the  sale  of  skymasters,  There
 skymasters  were  sold  and  the  payment
 of  instalments  has  been  according  to
 schedule.  He  wanted  to  know  why
 instalments  were  not  paid,  how  much
 13  due,  when  it  is  going  to  be  recover~
 ed.  Two  more  instalments  of  Rs.
 1,20,000  are  due;  one  on  30-11-1972
 and  another  on  28-2-1973.  We  hope
 they  will  be  paid  according  to  the
 schedule.

 These  were  mainly  the  points  made
 by  him.  I  may  say  that  the  IAC  has
 been  doing  well;  it  has  been  trying
 to  extend  its  services  to  new  airports.”

 Radars

 Mr.

 2
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 (Br  Barojini  Mahish)
 Ip  the  last  December  war,  the  pilots,
 engineers  and  the  staff  of  the  LAC  all
 rose  to  the  occgsion  and  they  did
 cammentiable  service  Contructive
 suggestions  from  the  hon  Members
 are  welcome  and  the  IAC  and  we
 here  are  all  to  implement  the  cong
 tructive  suggestions  given  to  us  by
 Members  and  to  serve  the  nation

 SHRI  SAMAR  GUHA  (Conta)
 When  a  carabelle  plane  from  Calcutta
 was  abput  to  land at  Palam  the
 hghte  went  off  1  was  on  the  verge  of
 crawh  and  the  ingenuity  of  the  alot
 who  immediately  went  up  should  be
 appremated  Will  the  Government
 do  something  aout  it?

 DR  SAROJINI  MAHISHI  1  am
 sptry  there  have  been  power  break-
 downs  in  Palam  airport  many  times
 about  sixty  times  ॥  September  40
 times  in  Qctober  and  nearly  20  times
 in  November  We  have  appealed  to
 the  Beth:  Electric  Supply  Undertak-
 ing  Apart  from  that,  within  ten
 seconds  the  emergency  gervices  at  the
 airport  are  switched  on  The  hon
 Member  15  referring  to  the  flight  on
 the  16th  perhaps  and  when  pilot  Mr
 Bakshi  took  the  plane  up  with  pre-
 sence  of  mind  I  commend  his  ‘per-
 vices  and  his  presence  of  mind  With-
 श  8  short  time  he  took  a  round  also
 ahd  fanded  after  sometime  Within
 a  pendd  of  ten  seconds,  the  emergen-
 cy  lights  were  switched  on  I  am  not
 defending  the  break-down  There
 should  not  be  breakdown  But  in
 case  there  ig  a  break-down,  emergen-

 18  being  switched  on  within
 ad  short  a  time  as  10  seconds

 About  Gorakhpur,  we  are  gomg  to

 hee  eo
 service  in  the  early
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 Musaffarpur,  ste,  opt  why  this  tep-
 motherly  treatment  for  Bhagalpur
 which  38  one  of  the  oldest  divisional
 towns  of  that  State?  There  «  already
 an  ell  weather  ह...  there

 SHRI  K  SURYANARAYANA  Be-
 fore  they  introduced  the  Hyderabad-
 Calcutta  direct  service,  people  could
 leave  Delhi  and  reach  Vijayawada
 the  samc  day  But  now  it  is  not
 possible  I  want  to  know  whether
 the  Government  is  considering  re-
 arranging  at  and  have  a  service  by
 which  people  leaving  Delhi  may  be
 able  to  reach  Viyayawada  the  same
 day?

 SHRI  J  MATHA  GOWDER  May  द
 know  whether  any  Indian  Airlines
 routes  will  be  given  to  Air  India?

 भी  हुकम  शब्द  rae  (weet):
 जब  कभी  हवाई  जहाज  मे  रिजर्वेशन को
 कैसल  कराया  जाता  है तब  उस  का
 50  ब्र सेट  कास  जत  है  अगर  कोई

 टिकट  लेने के  आद  प्लेन मे  जाह न  खिलते

 के  कारण  टिकट  को  वापस  करना  थाहे
 तो  उस  के  लिए  25  परसेंट कराटे  जाते  हैं  1
 ग्लेन  मे  जो  अनाचार-पत्न पढ़ने  क्रो  सिलते
 है  उन  मे  ह्क्म  के  सबाचारनरख नही  होते  1

 मैं  जनना  चाहता  हरी  जी  50  परमेट
 और  25  परसेंट  काटा  जाता  हाउस को
 कम  करने  के  लिए  और  प्लेन  मे
 समावार-पत्र ्य  के  लिए  दिये  जाने  ने
 सत्यम् मे  सरकार  क्या  करना  चाहती है  *

 आ  ाक्बतार  कान्ती  (पटना)

 मैं  पदना  हवाई  अडडे के  विकास  के  बारे

 मे  सबाल  पूछना  चाहता  ह।  वह  सूबे
 शाज़पानी है । मैं है  मैं  आनना  चाहता  द  ि

 फटना  हई  कारे  के  लीना  की  केई  औटाना
 सरकार  के  सा मेले है  आ  सही,  क्योंकि  बहो
 की  उस  समस जे  स्थिति है. है  उसको  ष्टि
 महिला  भागती हैं  ।
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 DR.  SAROJINI  MAHISHI:  An  hon.
 member  referred  to  Bhagalpur.  In
 Bihar  we  are  having  services  0
 Patna,  Ranchi  and  Muzaffarpur
 Patna  is  being  served  hy  a  737  Boeing
 Service.  Another  hon.  Member  refer-
 red  to  the  Patna  terminul  building.  At

 present  it  is  undergoing  change.  Of
 course,  it  is  being  expanded.  You
 will  find  that  within  the  next  three
 or  four  months,  or  at  the  most  six
 months  it  will  be  ready.  It  will  be
 ready  by  the  first  half  of  1973.  Of
 course,  I  am  not  referring  to  the  new
 {terminal  building  Then  there  will
 be  quite  a  few  changes  and  the  whole
 ternunal  building  is  going  to  be  ca-
 panded  A  decision  has  been  taken  m
 this  respect.

 As  the  hon  Member  knows,  there
 was  difficulty  on  account  of  the  Neel-
 gar.  So,  now  fencing  has  been  com-
 pleted  and  it  1s  ready  for  Boeing
 Service.  The  termina]  building  would
 be  undergoing  immediate  change  and
 1  will  he  expanded

 So  far  us  Bhagalpur  is  concerned,
 1AC  could  not  extend  the  service  on
 account  of  the  tight  position  of  the
 fleet.  Also,  on  account  of  other  diffi-
 culties,  priorities  to  certain  othe
 areas  uf  the  country  are  being  atten-
 ded  to  The  hon.  Membet's  sugges-
 tion  will  he  kept  in  view.

 Shri  Suryanarayana
 Vijavawada.  It  is  now  being  touch-
 ed  by  Avio.  He  wants  another  rer-
 viec,  or  a  change  in  the  present  ser-
 vice.  If  he  writcs  to  me,  I  shall  cer-
 tainly  look  into  it

 referred  ‘to

 Another  hon.  Member  referred  to
 the  cut  of  50  per  cent  and  25  per  cent
 for  cancellation  Ii  there  is  no  cut
 at  all,  the  passengers  will  cance]  the
 tickets  at  any  moment.  I  am  not
 suggesting  that  a  cut  or  reduction  is
 a  nice  thing  But  there  is  no  other
 way.  It  ‘becomes  difficult  to  make
 reservations  otherwise  The  passen-
 pers  who  travel  should  take  eare  1
 see  that  they  cancel  well  in  advance
 Tn  fact,  in  the  case  nt  crmereencies
 IAC  have  been  very  liberal  mn  the
 percentage  of  reduction
 MGIPND  M  2522  क
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 As  regards  Hindi  papers,  a  decision
 has  been  taken  tu  keep  the  Hindi
 papers,  and  it  shall  be  implemented.

 at  हुकम  चन्द  कछवाय  :  मैं  ने  पूछा
 थाकि  जोया बी  टिकट  खरीदते  हैं  और
 उन को  प्लैन मे  जगह  नहीं  मिलती है  तब
 टिकट  को  वापिस  कसते  है  तो उन  से
 25  परमिट  काटा  जाता  है,  उप  को  वाम  करने
 के  लिए  मती  महोदय  क्यो  करने के
 लिए  बगार  है।  साथ  ही  मै  यह  जानना  चाहना
 था  कि  जो  हिन्दी  क  समाधान्य  पने
 को  नहीं  गीले  उस  के  वारे  मे  मंत वी
 महोदय क्या  करर  यही  है

 *  उन्होंन  कहा
 कि  निर्णय  हो  गया  है,  लेकिन  बह  मलने
 नहीं  है।

 DR  SARGJINI  MAHISHI:  In  icply
 to  Shri  Gowder's  question,  there  is
 no  such  proposal  under  consideration
 Of  course,  as  a  part  of  their  interna-
 tuonal  service,  Air  India  1s  opcratmg
 Rombay-Caleutta  and  Bombay-Delh
 routes  There  is  no  question  of  Air
 India  getting  a  route  from  IAC,  Of
 course,  IAC  has,  taken  Boeing  707
 from  Ait  India  for  their  services.

 ओऔोतिक  विकास  गाना  में  उप-
 मंत्री  (ओ  सिद्धेश्वर  असद)  .  सभापति
 महोदय,  माननीय  सदस्य  श्री  गोबर  मे

 हैवी  गलेक्डिक्स  भो यान  के  सम्बन्ध  में
 जोप्रश्व  उठाता है  उस  के  सम्बन्ध में  उन्हांने
 जानना  यात्रा  पे  कि  इम  कारनामे  मे  मुनाफा
 बय  होनहार  धमकी  व्यवस्था मे  सुअर

 के  लिए  कया  कग  उठाये  गय  ै  ny  उस
 कारखाने  की  प्रबन्ध  व्यवस्था  म  सुपर
 के  लिए  कईर्पारिलिन  लाये  गप  है।

 MR  CHAIRMAN  The  hon.  Mini.~
 ter  may  continue  his  snecch  —  to-
 morrow
 18.00  drs.

 The  Lok  Sabha  then  adjourned  कपटी
 Bleren  of  the  Clock  on  Friday,  No-
 rember  2b  Iy7?/Agrahavany  a  1894

 (Saka?
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